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JNTR.ODucnON 
I the Chairman, Committee on the Welfare of Scheduled Castes 

and Schedoled Tribes having been autborised, by the Committee to submit 
tho Report on their behaJl, present this Thirty-first Report (Eighth Lok 
Sabha) on Action Taken b~ ~overnment on the recommendations con-
tained in the Twenty-first Report' (Ei8hth Lok Sabha) on the Ministry 
of Finance (Department of Economic Mairs-Insurance Division)-Reser-
vations for, and employment of, Scheduled Castes and Scheduled Tribes 
In Life Insurance Corporatien of India Ltd. 

2. The Draft Report was considered and adopted by the Committee 
on the 19th August, 1987. 

3. The Report has been divided into tbe following Chapters :-
I. Report. 

n. RecommendationslObservations which have been accepted by 
Government. 

m. Recommendations I Observations which the Committee do not 
desire to pursue in view of the Government's replies. 

IV. RecommendalionslObservatioDS in respect of which replies of 
Government have not been accepted by the Coinmittee and 
which requite reiteration. 

V. RecommendationlObservations in respect of which final rep-
lies of Government have not been received. 

4. An Analysis of the action taken by Government on the recom-
mendations contained in the 21st Report of the Committee is given in 
Annexure XI. It would be observed therefrom that out of 23 recommends, 
lions made in tlae Report, 17 recommendations i.c. 73.91 per cent have 
been accepted by the Government; the Committee do nol desire to pursue 
1 recommendation i.~. ~.3S per cent of their recommendations in ,-iew of 
the Government's reply; 2 recommendations i.e. 8.70 per cent, in respect 
of whiCh replies of Government have not been accepted by the Committee, 
require reiteration and for 3 recommendations i.e. }3.04 pe~ cent, final 
replies of Govermbent have not been receiVed. ~;. --' t. ---. 
NEW DELHI; )I. RAM RATAN RAM, 

ChtllmuJn, 
Septembe; 3, 1987 Committee On tM WelftUt Of 
12 BWra. 1909(Sau) Scheduled CtlSlel II1Id Scheduled 

,.f rrthl 
(v) 



CHAPTER I 

REPORT 

This Report of the Committee deals with' the Action Takell by Govern-
ment on the recommendations contained in the Twenty-tint Report (Eighth 
Lok Sabha) on the Ministry Of Finance (Department of Economi~ Affairs-
~'Urance Division)-Reservations for, and employment of, Scbcc1u1cd 
Castes and Scheduled Tribes in Ufe Insurance Corporation of India 
Limited. 

1.2 In para 3.61 of their Twenty-first Report, the Committee had 
recommended that ·'the adverse remarks made in the Annual Gonfldential 
Reports' of all SCIST employees of the UC should invariably be commu-
nicated to them so that they may come to know about their deficiencies and 
then try to take improvements in the fields in which they are lacking." 

1.3 In their reply dated 19th July, 1987. t.he Ministry of Finance 
(Department of Economic Affairs-Insurance Division) have stated that 
"UC have not been fenowing the practice of communicating adverse re-
lDarks made in the Annual Confidential Report to their employees' 8S in 
the Government Departments. However, occasionally, the practice of 
counselling has been followed by the Reporting Officers to enable their 
employees to overcome their deficiencies noted and "brought out in the 
Annual Confidential Report!>. In the proposed system of Human Resour-
ces Development to be introcuced by the UC, it is contemplated to bring 
abollt the practice of counselling the employee as a ,regular feature and aD 
a formal basis. This would go a long way in '~elping the employees under-
stand their deficiencies, if any, in correct perspective and enable them to 
take steps to improve their performance through proper guidance and 
counselling." . 

IA The making of the practice' of counselling the employees as a 
regular feature and on formal basis as contemplated in the prosposed system 
of Human Resources Development to be introduced by LIC is not in con-
formity with the spirit of the Committee's recommendation that 'the ac:h'erse 
remarks made in the Annual Confidential Reports of· all SCIST employees 
of the LIe should invariably be communicat~ to them so that they may 
come to know about their deficiencies and then try to make improvement 
in the field in which'they are lacking.' The Committee arc of the opinion 
that if the adverse remark!! are not communicated in writing to the con- " 
cerned persons with a !>pecified time, such remarks should not bar future 
promotions of the concerned Officers. The Committee, therefore, reiterate 
their earlier recommendation. " ' 
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I.S In para 4.2:> of the Report. the Committee had {CCOlIJIDODdecJ 
that "as. promised by the Secretary. Ministry of Finance during the evi-
dence. LlC ~ould immediately arrange to impart pre-recruitment traJaiUS 
to SCISl' candidates so tbat they could' be better equipped and qualify in 
the examination and interview held for various categories of posts." 

1.6 In their reply dated 19th July. 1987. the Ministry of Finance 
(Department of E.conomic Affairs-Insurance DiviSJ(ln} have stated that 
"L1C do not have any arrangements at prcsentfor conducting pre-recruit. 
'ment training for Scbecluled CasteslScheduled Tribes. As clarified ·by the 
Finance Secretary in his oral evidence, the problem was to find suitable 
persons who could provide this pre-recruitment (rainirtg. Moreover, those 
who joined them could not do the job and leave quickly." 

1.7 The Committee are not cOJ;lvinced by the reply of the Govern-
ment that LIC do not have any arrangement~ at present for conducting pre-
recruitment training for Scheduled CasteslSchedU'led Tribes becaur.e of the 
problem of finding suitable persons who could provid~ pre-recruitmertt treiD-
ing and that those who joined them oan not do the job and leave quickly. 
The Committee, therefore, leiterate their earlier recommendation that as 
promised by the Secretar" Ministry of Finance during the evidence, the 
LIC should immediafeiy arrange to impart pre-recruitment training to SCI 
ST candidates so that they ~ould be better equipped and quaJify in the 
examinations and interviews held for various categories of posts. 



CIIAPTBR D' 
ItECOMMENDATIONS!OBSERVAnONS WHICH HAVE BEEN 

ACCEPTED BY THE GOVERNMBNT 

Reeommcad.tiOD SI. No ... (pan No. 2.38) 

The Committee .are surprised to note that during the Jut 3 years tho 
Liaison Officers of the Central Office, Bombay and those of the five Zonal 
OtlicC3 of the LIe had not held even a siBg1e meeting to discuS! the matters 
of common interest on reservations like interpretation of reservation rule!! 
and the problems concerning implementation of the reservation order. Even 
no formal meeting of the Liaison Officers has ever been convened by the 
Ccntril Office of the Corporation to discuss the problems relating to Sche-
duled Castes and Scheduled Tribes. 

The Committee, therefore, recommend that the Liaison Officers of the· 
various offices of the LIe should hold meetings frequently and at least 
once in six months to discuss the matters of common biterest relating to 
th~ i~plementation of the policy of reservation. 

Reply of Government 

As desired by the Committee, the Liaison Officers of all the S Zones 
of the Corporation have started having quarterly meetings to discuss 
matters of common interest 'relating to the implementation of policy of 
. reservation. First such meeting of Liaison Officers wa~ held in Bombay 
on 26th December, 1986. It was followed by two quarterly meetings held 
on 18th March and 27th June, 1987 (Annexure II Bnd III). The Corpo-
ration have decided to keep up this schedule of quarterly meetings of Liaison 
Officers. 

[Ministry of Finance (Department of Economic Affairs-lnsumnce Division) 
O.M. No. 11(24)/86.105. V Dated 19·7.1987]. 

Recommendation S1. No. S (Para No. 2.39) 

The Committee note that in the Insurance Diviston of the Ministry 
of Finance, Department of Economic Affairs, there i1 I separate aeotian 
whiCh is responsjble ;n'tr-alio for watcbinl the implemeRtation of Govern-
blent o( India orders regarding reservations for, and employment of, Sche. 
duled Castes and Scheduled Tn'bcs in the LIC. . 

s 
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In reply to tbe question wby DO separate Cell bad been set up in the 
Ministry of Finance wben tbere were clpr inStructions of tbe GovCTDment 
in this reprd. tbe Sm'etary. MinistlY of Finance conceded during oBicial 
evidence that "there is no separate section. We plead guilty." He fur-
ther Itated that in this regard be will bave to consult the Cabinet, as no 
post can be created unless tbe proposal therefor is cleared by tbe Cabinet. 
He assured the Committee to send tbe proposal for creation of tbe posts 
to set up a separate cell to the Cabinet ~ the following day. The Com-
mittee hope that the Ministry of Finance must have got cleared the proposal 
for creation of posts for the cell from the Cabinet now. 'the Committee 
earnestly feel that the interests of SCIST employees of tbe Corporation can 

, better be safeguarded only when a separate cell is set up in th-= Ministry.' 

The Committee, therefore, recommend that a separate cell under the 
charge of a Deputy Secreta!) 'preferably belonging to SCiST should be set 
up in the Ministry of Finance (Department of Economic Afta~lnsnranco 
Division) as early as possible ,to ensure due compliance of the orders of 
re.'lCrvation for SCIST issued from time to time nnd to look into the grie-
vances of SCIST in the Ufe Insurance Corporation of India. The afore-
said cell may be carved out from among the existing staff without putting 
it off OD tbe plea of creating new posts. 

Reply of Government 
In terms of this Mini!:try Order No. A-14011[3187-Ad.n dated 2~nd 

May. 1987, it has been decided to set up a separate cell in the Insurance 
Division to look after the welfare ofSCIST employees of the LlClGIC etc. 
This cell wilt comprise of 2' Assistants, one LDC and One Daftry and wtlI 
be under the charge of a Deputy Secretary who will also function as Uaison 
Officer. 

[Ministry of Finance (Department of Economic Affairs-Insurance Division) 
. O.M. No. 11(24)186-105. V Dated 19-7-1987]. 

Com.eats of the Committee 
The Committcc will Uke to know the oames of persons appointed in 

the cell. 

ReccnuaeadatioD SL No. (; (Para 3.29) 
The Committee note that the appointing authorities in Life Insu-

rance Corporation of India do. not indicate the precise reasons for the 
rejection of SCIST candidates to the Employment .Exchangea which 
could facilitate the latter in sponsoring in future the right type of candi-
dates belonging to these communities. During evidence. the Chairman, 
UC expressed certain difficulties m. giving the reasons for the rejection 
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01. SCIST candidatea to the Employment Bxchanaes. However, the Com-
mittee have been infonncd subsequently that the LIC have DOW issued 
iDstraetioas to their recruiting offices to undertake analysis of the reasons 
for the rejection of SCIST candidatea pinpointing the deficiencies DOted 

in them and to keep the sponsoring Employment ExchanJCS apprised in 
this regaid so as to enable them to sponsor the right type of candidates 
for the vacancies which are to be filled in future. 

The Committee hope that in future the recruiting offices in the Life 
Insurance COrporation of India will strictly adhere' to the instructions 
issued by Central office of the Corporation and the appointing authori-
ties will invarUibly convey to Employment 'Exchanges the precise reasons 
for the rejection of Scheduled CastelScheduled Trihe. candid~tes so 81 
to enable them to sponsor for future vacancies right type of candidates 
from these Communities. 

Reply of GoYel'lUllellt 

LIC have issued a circular No. ZDI630lASPl86 dated 3rd Decem-
ber, 1986, (Annexurr-lV), (vide Item No.3 thereof), in wbich th~ 
have instructed all their recruiting offices to undertake an' analysis 'of 
the reasons for the rejection of SCIST candidates pinpointing the defici-
encies noticed in them and keep the sponsoring Employment Exchanges 
apprised in this regard -so as to enable them to sponsor candidates of the 
right type from these communities for future vacancies. 
[Ministry of Finance (Department of Economic Affairs-Insurance Division) 

O.M. N~. 11 (24) 1 86-ln5. V Dated 19-7-1987]. 

RecollUlleadation SI. No. 7 (para No. 3.30) 
The Secretary, Ministry of Finance assured the Committee during 

evidence that the Ministry of Finance will issue instructions to all the 
Public Undertakings under its control that whenever the appointing 
authorities reject the SCIST candidates they should convey reasons for 
rejection of these candidates to the Employment Exchanges so that the 
latter may sponsor for future vacancies the right type of SCIST candidates. 

The Committee, recommend'that as promised by the Secretary, 
during evidence, the Ministry of Finance should issue, if not already 
done the aforesaid instructions immediately to all the public undertak-
ings under its control and furnish a copy thereof to the Committee. 

Reply of Go~ 
Tbis Ministry have issued instructions to all the public sector under-

takinp under its control that whenever the appointing authorities reject 
SCIST candidates, they should explain the reasons for rejection of 



.... caodidata to the- Empl~ent Excharigea so tltat the latter may 
be cmabled to &pOnllOr for future vacancies candidates of the right type 
vide circular No. 11 1241 86-lns. V. dated 1-7-1987 (Annexurc"V). 
(MiDiatIy of Finance (Department of Economic Affairs-Insurance Divtc;ion) 

O.M. No. 11(24)/86-ln5. V. Dated 19 .. 7-1987]. 
Reeo8llllelldation SL No. 8 (Para No. 3.31) 

The Committee are unhappy to note that in Life Insurance Corpo-
ration· of India the appointment/interview letters issued to the ca.'1didates 
were not sent by registered post due to which receipt of letters in time 
by all the candidates could not be ensured. There was also possibility 
of some of the letters being lost in transit resulting in .tbe loss of oppor., 
tunity to many deserving SC/ST candidates to get the employment for 
no fault on their part.· The Ministry of Finance (Department of Econo-
mic Affairs-Insurance Division) have informed the Committee in a 
subsequent note that all the recruiting offices of the Corporation have 
since been directed to send letters of appointment/interview for all posts 
by registered mail to all the candidates including the Scheduled Caste/ 
Scheduled Tribe. candidates. The Committee hope that in future all 
the recruiting offices of the Corporation will strictly adhere to the instruc-
tions issued to them in this regard and all appointment/interview letters 
would be sent to the Scheduled Caste I Scheduled Tribe candidates only 
by registered post. 

Reply of Government 
UC have issued a Circular No. ZD1630iASP/86 dated December, 

3, 1986 (Annexure IV~ltem No.4), directing all of their recruiting 
offices to send letters of interviewlappointment for all posts by registered 
mail to all the candidates including SqST candidates. 
!Ministry of Finance (Department of Economic Affairs-Insurance Division) 

O.M. No. 11(24)1 86-lns. V Dated 19-7-1987). 
Recommendation SI. No. 9 (Para No. 3.32) 

Secretary, Ministry of Finance (Department of Economic Affairs-
Insurance Division) assured the Committee during evidence that in 
future in LIC, SCiST candidates will be interviewed on separate dates 
and in separate blocks, i.e. on a day other than the day on which gene-
ral candidates are interviewed. The Committee have also been· informed 
that by way of i!Dplementation of the. aforesaid assurance given to· the 

. Committee the LlC have already issued orders that interviews of SCI 
ST candidates, both in the matter ofrecruitinent as well as promotion 
must be held on separate days (and not mere by separate sittings) i.e. on 
days other than those during which general candidates are interviewed 
for rccruitmentlpromotiOD. 
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The Committee trust that .IS per the assuraaoe ciwa to tile Ciia-
mittee the SCIST candidates in the Lite InsaraaClC Corporati~ 01. IadIa 
will invariably be interviewed on separate dates aod in aeparate bloaIa 
i.e. on a day other .than the day on which general candidatal ani ...... 
viewed so that interviewing body is prominently aware of the aeed _ 
judging the SqST candidates by relaxed standards. 

Rep.y of Govenuaeat 
LIC have issued a circular No. ZDI630lASPI86 dated 3rd DcccID-

ber, 1986 (Annexure IV-Item No.1), directing all of their Zonal 
ManagerslDivisional Managers that interviews for SCIST candidatcl 
both in the matter of recruitment as well as promotions must be held 00 
separate days (and not sittings), i.e., on days other than thOR duriB& 
which general candidates are interviewed for recruitment/promotion. 
[Ministry of Finance (Department of Economic Affairs-Insurance Division) 

O.M. No. 11 (24)1 86·lns. V Dated 19·1·1987}. 

Rec:Ommendadon SL No. 10 (Para No. 3.38) 
rhe Committee note that in Life Insurance Corporation of India 

one person belonging to Scheduled CastelScheduled Tribe is invariably 
included in aU Recruitment Boards I Departmental Promotion Committees. 
The Chainn.an; LIC of India informed the Committee during evidence 
that earlier such SCjST member was included only at the time of inter· 
viewing the candidates. belonging to the reserved communities but from 
February, 1986 onward the Corporation has started having one SCIST 
member in the interview Board even when only the general category 
candidates are interviewed. 

The· Committee need hardly emphasise that the . LIC should strictly 
adhere to the directive issued by the Ministry of Finance and ensure 
that at least one person belonging to Scheduled CastelScheduled Tribe 
ill always included in all Recruitment BoardlDepartmental Promotion 
Committees in their Central I Zonal and Divisional Offices, irrespective 
of the fact whether they are interviewing SCIST candidates or general 
candidates so as to ensure that SCIST candidates are judged by relaxed 
standards and not by the standards by which the general candidates are 
judged. 

Rep.y of Govel'DlDent 
LIe hlld, vide its Circular No. ZOl60SlASPI86 dated 20-2·1986 

(Annexure VI), issued instrUctions to its offices to ensure co.mpliance of 
Government instructions regarding inclusion of an officer belonging to 

, 
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SClISfs on the SelectionlPromotion Committees. LlC hu again been 
.advised by the Insurance Division of ministry vide O.M. No. 11(15)186-
Ins. V dated the 27th May, 1986 (Annexure VII) that all Government 
instructions rela~g to reservation policy as well as pertaining to inclu-
sion of SCIST Members in Departmental Promotion CommitteeslSelec-
tion Boards should be implemented in letter and spirit. LlC have issued 
fr~ instructions to all of their offices on 22nd June, 1987 (Annexure 
VIII-Item No. iv). 
[Ministry of FiDance (Department of Economic Affairs-Insurance Division) 

O.M. No. 11(24)1 86-lns. V Dated 19-7-1987]. 
Reco ......... tloD 51. No. 11 (Para No. 3.42) 

The Committee note that in Life Insurance Corporation of India 
Scheduled Castel Scheduled Tribe candidates are given certain conces-
sionlrelaxations both in case of direct recruitment and promotions. The 
concessionslrelaxations include relaxation in age and qualification, assess-
ment with relaxed standards and payment of second Class railway return 
fare whenever they come for written testlinterview. The Committee 
have no doubt that if these concessions I relaxations are implemente4 by 
the LlC both in letter and spirit a good number of Scheduled Caste and 
Scheduled Tribe Candidates would be available for the reserved 
vacancies. 

Reply of Goverameot 
The Corporation has provided certain concessionslrelaxations to 

SCIST candidates and its SCIST employees both in the matter of recruit-
ment arid promotions. For instance, at the time of recruitment, SCIST 
candidates are allowed age relaxation in upper age limit by 5 years, no 
application fees are charged from them and relaxation of 10 per cent 
marks is given (In each of the three counts of eligibility~ viz.. educational 
qualifications, pre-recruitment test and interview. For recruitment of 
AAO's cadre in LlC, a mere pass in graduationlPost-graduation is suffi-
cient for SCIST candidates to be eligible to apply. whereas, for general 
category candidates, minimum SO per cent marks in the aggregate is 
required. 

All eligibl~ SCIST candidates are called for Testllnterview irrespec-
tive of number of vacancies to be filled. All SCIST candidates called 
for interview arc paid second class railway fare for to and fro j~u[neys 
wherever the place of interview falls outside the candidate's head-
quarters. 

Even in the matter of promotions, all eligible SCIST employees as 
per relaxed standard 'are called for interview. 10 per cent relaxation in 
minimum pass marks in the Departmental Promotion Tests is granted 
to the eligible SCIST employees. Separate Select List is prepared of 
SCIST candidates who have secured not less than 47 marks on the four 
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counlB of qualift.Qtions, work-record,_scniority and Interview or not lea 
than the aggregate marks gained by the last candidate in the General 
Select List, if his marJ'!; are less than 47. Pre-promotional coaching 
classes are also held exclusively for eligible SCIST employees to enable 
tbcm to improve their prospects. . 

On every Interview Committee constituted for RecruitmentlPromo-
tions in LIC, a SCIST Officer is invariably included. The intei'Views of 
SCIST candidates are held exclusively on a separate day so as to avoide 
comparison with general candidates. 

The Corporation is hopeful that these of concessionslrelaxatioDS 
for SCsjSTs will improve the intake of SCIST persons into its services 
and better the career prospects of its SqST employees. 

[Ministry of Finance (Department of Economic Affairs-Insuran4e Division) 
. O.M. No. 11(24)1 86-lnl. V Dated 19-7-1987]. 

RecoauaeadatiOD 51. No. 1% (Para No. 3.52) 

The Committee aI'C' happy to note that' suggestion made by Study 
Group II of the Parliamentary Committee on the Welfare of Schedulod 
Castes and Scheduled Tribes to announce the vacancies reserved for 
Scheduled Castes I Scheduled Tribes over the All India Radio and Tele-
vision has since been accepted and the decision has been communicated 
to all offices of the Corporation on 10-9-1986 vide Circular No .. PERI 
A. No. 37051ASP186. The Committee further note that all the Recruit-
ing Offices of the Corporation have also been asked. to endorse copies 
of the advertisement to the Director of Doordarshan and to the autho-
rities of All India Radio to give publicity to the recruitment of Scheduled 
Castel Scheduled Tribe candidates. The Chairman, LIC informed the 
Committee during evidence that earlier copies of advertisements were 
not sent to local MPslMLAs but very recently the Corporation bas taken 
a decl$ion that copies of advertisements should also be !oent to them. 

The Committee recommend that with a view to give wide publicity 
of vacancies reserved for Scheduled CasteslScheduled Tribes, the LIC 
should also send copies of advertisements to Members of the Parliamen-
tary Committee' on the Welfare of S<;heduled Castes I Scheduled Tribes 
besides the local Scheduled CastelScheduled Tribe MPs, MLAs as already 
decided. The Committee do bope that after' such wide pUblicity of re-
served vacancies and their announcement over AIR and Television SCI 
ST candidates living in remote areas of the country would also respond 
'to these advertisements itl &ood number. 
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."., ...... _-
A c:opy of instructions issucdby the LIe on 22Dd June, 1987, ia 

tbia nprd is enclosed (ADDexure VIII-Item No. I). 

[Mjniatry of Finance (Department of Economic ~Aftairs-IlI$urance Division) 
O.M. No. 11(24)1 86-lns. V Dated 19-7-1987). 

~ •• 51. No. 13~ (hra 3.60) 

The Committee are c:onstrained to note that there is 11 big sho11;fall 
In the matter of promotion of SCIST employees in different categories of 
postS in the LlC of India. The number anc;l percentage of SCIST c:mp-
)oyecs prOlllOtod durinll the Jut 3 years i.c. 1983-84, 1984-85 and 
1985-86 is eot satisfactory. In 1983-84 in class 5 posts out of a 

total number of 745 employees who were promoted the number of Sche-
duled Caste and Scheduled Tribe candidates was only 44 and 2 reapecti-
"ely. The percentage of promotion of these candidates to the total pro-
motions made in this category was only 5.9 and 0.3 respectively. In the 
same year in Class III, the number of SCIST candidates who were pro-
. moted was also negligible. In tlUs category out of 2536 employees pro-
moted only 194 were Scheduled Caste and 139 Scheduled Tri~ employ-
ees and their percentage was only 7.6 and 5.S respectively. During 
1984-85 also .the number of SqST employees who were given promotion 
is much below the required percentage. In Class I, out of 353 candi-
dates only 35 Scheduled Castes and 5 Scheduled Tribes were promoted, 
their respective percentages being 1.7 and 1.4 only. During the same 
year in Class III, out of 1548 employees only 178 Scheduled· Castes and 
S6 Scheduled Tribes were promoted and their percentage WIlS 11.5 and 
3.6 respectively. Similarly during 1985-86, out of 616 total employees 
promoted, 46 were Scheduled Castes and 7 Scheduled Tribes which c:omf.3 
to only 7.S per cent and 1.1 per cent only. Similarly, in Class III, out 
of 2405 employees who were given promotion only 172 Scheduled Castes 
and 46 Schedueld Tribes were promoted and their respective percentage 
was 7.2 and 1.9. The Committee are surprised to note that even in 
Oass IV categories (excluding sweepers), out of 77 employe~s who were 
given promotion, only 13 Scheduled Castes and 3 Scheduled Tribes were 
promoted with a percentage of 16.9 and 3.9 respectively. 

The Committee recommend that the LIC should ensure that the 
orders of reservation in promotions issued from time to time, by the 
Department of Personnel and Administrative RefonnslBureau of Public 
Enterprises are rigidly followed and liberal concessionslrelaxations given 
to SCIST employees at the time of promotion so that all the vacancies 
reserved for them are actually filled by the SCIST. employees and the 
lhortfaUs are oblitcrated at the earliest. 
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Reply of Govenuaeat 

. LIC have been scrupulously following the orders on reservatiODS iii 
promotions issued by the Department of Personnel and Administrative 
Reforms aDd the BPE from time to time. They have also granted .~JIbe., 
ral ~oncessionslrelaxations to the SCIST employees at the time of pio-. 
motiQns, such as :- . 

10 per cent relaxations in the marks in departmental testS) . 

relaxed standards for judging the suitability of candidates 
at the time of interview ; 

conducting pre-promotional coaching classes exclusively 
for SCslSTs ; and 

inclusion of SCIST officers in the Interviewing Committees 
etc. 

It is hoped that these steps, especially the pre-promotional coaching 
classes for SCjST employees, will be .of great help in nOi only reducing 
the shortfall but also effect improvement in the matter of promotion of 
these employees. 
[Ministry of Finance (Department of Economic Affairs-Insurance Division) 

O.M. No. 11(24)1 86-lns. V Dated 19-7-1987J. 

Recommendation SI. No. 15 (Para No. 3.74) 

The Committee nOle that rosters are being maintained in the Life 
Insurance C(\rporation of India both for direct recrnitment and pTomotions. 
As regards the in~,pcctjon of rosters by the Liaison Officers, the Committee 
have been informed that the rosters are inspected by the Liaison 

Officer, either after each recruitmentlpromotion is comple-
ted or llDDuaIly, depending on the number of recruitmr-ntslpromotions ('on-
ducted by tlte Corporation. The Liaison Officer signs the rosters after 
going through the summary statement at the end. The Ministry of Finan~, 
(Department of Economic Affairs-Insurance Division) have infotDlrd the 
Committee that Insurance Division proposed to make an on the spot 
sample checking of ro~ero; maintained by the ZonallDivisional Offices of 
the LIC to verify physically that the Government of India instructions OIl 
reservations for Scheduled CasteslScheduled Tribes are fonowed by thcm 

strictly and in suncst C9rtCCtive measures wherever necessary. The Insu-
rance Division of the Ministry of Finance bas already draWn up a prupam-
mc for the next 6 months for the inspection of rosters at different o8iccs 
of tho LIC. 
8711110 LSS-2 
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The Committee hope that by now the Insurance Division of lhe 
MinlRry of Finance might have start~ on the spot sample checking of 
lOS!crs maintained by the ZonallDivisional offices of the LlC to verify'phy-
Iie.oy· that the G(Jverament of India instructions on reservations for sebe-
daled Castes!Scheduled Tribes are followed by th21 strictly and the correc-
tive measures !:ugge~ted in their ma~tenance wherever necessary have al-
ready been taken by t"e concerned offices of the Corporation. The Com-
mittee desire that they should be apprised of the htest position regarding 
the on the spot ~ample checking of rosters by the Insurance Division of 

the Ministry of Finance and the outcOme thereof within next three months. 
Rep'y of Government 

In fulfilment of the assurance given by the Finance Secretary to the 
Parliamentary Committee on Welfare or SCslSTs on November 24 and 25, 
1986, the Insurance Division had drawn up a programm~ to make an on-
the-spot sample checldng of rosters maintained by certain Divisional Offices 
of the LIe tq verify physically that the Government of India instructions 
on reservatiom for SCslSTs were followed by them strictly and to suggest 
corrective measures, wheJ'ever necessary. So far, the following 5 Division-
al Offic;:, have been inspected-

Jalpaiguri in January, 1987 
Guwahati in February, 1987 
Hyderabacl in February, 1987 
Cuttack in April, 1987 
Madurai in May, 1987 

Out of the programme so drawn up, only Bombay Divi~ional Office 
is left out and this is being inspected very shortly. 

2. It was noted during these inspections that the. rosters have been 
maintained by these Divisiona)' Offices as per the requirements laid down 
in the brochur: for the welfare of SCslSTs and the recruitments and pro-
motions have, by and large, been made not only to fill the existin,g vacan-
cies but also to clear the bac1dog of previous years. The corrective mea-
sures, wherever found nece&~ary, were suggested to the Divisional Heads of 
these offices. 

3. This Department has already drawn up a programme for inspect-
ing some more Divisional Offices of the Corporation during the current 
financial year ending 31 st March, 1988. This is, again, in fulfilment of 
·\he assurance given by the officers of this Department while giving oral 
evtdcm:o befom the Committee vide page 35 of the Twenty First Report. 

(Ministry of Fi~nce (Department of Ec2nomic Affairs-Insurance Di~ision) 
O.M. No. 11(24) I 86-lns. V Dated ·19-~-1987]. 



R.ecommenMtion st. No. 16 (Pant No. !.7$) 
the Committee note that generally discrepa'iicle~l~tomirtgs,touDd 

in the maintenance of rG..~ers in the Corporation, pertained to tbe" ;;ion-
maintel1Gnce of rosters for temporary appointments for It period of 45 
days or more and non-inclusion of appointments of dependents of the "de-
ceased employees In the rosters. Besides, entries in the rosten were not 
signed by the Liaison Officer immediately at tbe end thereof. 

The Committee need hardly stress that rosters arc the only mecbanb.m 
through which a watch b kept on the proper placement of Scheduled 

CnsteslSohedoled Tribes in services against the vacancie"s reserVed for (hem. 
In fnct they are the killgpins on which the whole system of implementation 
of reservation orders rest,; and their proper maintenance keeps authorities 
concerned informtd of the representation of Schedlf1ed Caste~ and Schedul-
ed Tribec; at the various points in different posts and the shortfalls, 
if any, can be detected immediately. The Committee, therefore, stress that 
rosters should bc maintained strictly in· aCCQrdance with the fn~rllctions 
on the subject by the Lir\' Insurance Corporation ()f India and checked 
regularly by the ccmpetent authority and duly signed in token of such 
checking. Discrepancies, if any, noticed during the inspection of rosters 
should be rectified immediately and also brought to the notice of the Head 
of the Department. 

Reply of Govemment 
A~ indicated in the reply to Recommen~ation Nu. 15 (Para 3.74 of 

the 21st Report), Offictrs of the Ministry 9f Finance are making on-the-
spot sample che{'king of rosters maintained by the 7..ona!IDivisional Offices 
of the LIC to verify phy~iC81Jy that the Government of India instructions 
on reservations Cor SCsIST!I are followed by them strictly and to suggest 
corrective measures wherever necessary. Senior Officers of Mini!:try of 
Finallce have already inspected five Divisional Offices under this program-
,.,e and a schedule for inspection of rosters at five morc Divi,ioDal Offices 
during the current year hall been drawn up. 

The Corporation has in the past issued in~tructions to its offices to 
maintain separate rosters within each category of posts for (a) permanent 
appointments and temporary appointmenc.<; likely to becom'l permanent or 
continue indefinitely and (b) purely temporary appointments. However, 
in view of the recommendation of the Par!!amentary Commlttce, 'hry have 
again specifically instructed aU their offices that a separate roster should 
be maiatained of purely temporary appoilllmeDts of 45 daYfi or more but 
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which have ao -chance whatever of becoming permanent Of continuing in-
.defiQitely. The Corporation had earlier issued instructions to its Offices 
that the AppointinglPromoting AuthoritJCS must conduc,:t im.)lCctil"ln or 
rosters in .the respective Offices under their conbol and a re(;old 0: the 
inspections made and of the Inspection Reports prepared sholild be pro-
perly kept. Earlier, it was felt that since the rec.lUitmentlp.",nlll.on in the 
Corporation is mainly effected on a Divisional basis, it wouid not be a 
Jll'actical proposition to request the Liab·Jn Officers at the Ccntral!7.onal 
Offices to sign the entries in the rosters and ca'ry out phy.;ic:t11y the ins-
pection of the rosters. As such, the appointinglpromoting authorities at 
the DivisionallZonal Offices bad been advised to carry out necessary inr 
pections as on 31st March of every year and submit their Reports to 
Central Office in the prescribed proforma. The suggestion regardiug entries 
jn the fQiters being signed by the Liaison OffiC<:I5 immediately at the end 
thereof has also been noted by the Corporation and accordingly revised 
in$tructiODS have been issued to aU the recruiting offices (Annexure VIII-A). 
[Ministry of Finance (Department of Ecopomic Affairs-Insurance Division) 

O.M. No. 11 (24) 1 86-ln5. V Dated 19-7-1987]. 

Recommendation SI. No. 17 (Para No. 3.76) 
The Committee are happy to note h.e s'lggestions mucle by the 

Ministry of Finance (Deptt. of Econ"mi~ Affair·.-Insurancc Divi .. ion' for 
overcoming the shortcomings notioed in the maintenance of rosters viz. 
Ihat the Higher Grade Assistants main~:::'ning I.he roster' in the Di\i-
sionallZonal Offices of the Corporation ~bould b: given a training re!!nrd-
ing the maintenance of rosters by the L.Jnal L,aison OfTIc.!rs ('nr:e jn a 
year. The Committee, however, feel that merely the mainknam:c of rostc:s 
and their periodical inspection by the c:mcenlt'G Liaison Otliccrs is n')t 
sufficient. It is more important that the fI):;~ers elC maintail'lcd by the LIe 
in a proper manner. For this purpoSt; SO'lJ~ training should also be given 
10 the officers and staff entrusted with the w.'ik relating to th~ main-
tenance of rosters. The Committee, therefore recommend f~at the training 
c:oma lhou1d be mangcd for the Oftlcers and staff who are responsible 
for the upkeep and maintenance of rosters in ue. An yea,ly conference 
of senior officers responsible for maintaining tl!C rosters !>hculd be held 
at which the procedures may be discussed :lnd any difficulties felt in inter-
pretation of any instructions may be clarified for guidallcc of all the 
participants. 

Reply of GoverlUllent 
Although no internal training courses bad so iar been Imanged by the 

LIC for its officers and staff responsible for the upkeep and mair.tenance 
of the rosters of SCslSTs, it is pertinent to mentlen here that the Corpora-
tion have been deputing their officers and staff to attend the training. 
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courses cODducted OD reservation policies ~or SCsiSTs by outside or&atUsa-
tienl such u HiDdustan Petroleum. Corporation and Indian Telephone 
Industries etc. etc. In view of the specific recommendation made by. the 
Parliamentary Committee now, Zonal OffieeslZonal Liaison. Office'!: have 
specifically been instructed (Annexure VIII-Item No. ii) to conduct 
training courses for officers and staff dealing with the maintenance of 
rosters. An opportunity will also be taken to elaborately explain the main-
tenance of rosters in the quarterly Liaison Officers' meetings as mentioned 
in Recommendation No.4. 

[Ministry of Finance (Department of Economic Main-Insurance 
Division) O.M. No. 11 (24)1 86-Ios. V Dated 19-7-1987.1 

Recommendation 81. No. 18 (Para No. 3.85) 

The Committee note that in Life Insurance Corporation of In din a large 
number of posts have been de reserved during 1983-84, 1984-85· and 
1985-86 in various categories of posts. When the Committee wanted to 
know the reason why the number of posts which were dereserverl . had 
been increasing year after year, the Chairman of UC informed the COm-
mittee during evidence that the dereservatiOD has been doJ1~ ;]lostly in' the 
promotional cadres as the number of eligible SCIST persons for these posts 
was small. The Committee are not satisfied with this reply. They arctur-
prised to note that the Corporation could' not find suitable SCIST candi-
dates even for filling up the Class III and Class IV posts. The Committee 
feel that earnest efforts have not been made by UC authorities to induct 
SCIST candidates particularly in Class III and IV categories which are 
feeder cadres. 

The Committee are basically opposed to the principle of de-rcscrvatign 
and desire that the vacancies reserved for Scheduled Castes and Scheduled 
Tribes should not, as far as possible, be de-reserved. The C\)mmittee, 
therefore, recommend that sincere efforts should be made to induct as 
many Scheduled Caste \ Scheduled Tribe candidates u possible iiJ. the 
feeder cadres at the time of recruitment. 

Reply of GovenuaeDt 

The Life Insurance Corporation have been making serious efforts to 
fill the reservation quotas for SCslSTs during each round of recruitment. 
Circular No. ZDI630lASPl86 dated 3rd December, 1986 (Annexure IV-
Item No.2), issued in this respect specifically advises their officers to IICnd 
copies of advertisements for recruitment to SCsISTs' local associations, 
local MPs, MLAs, Directors of Doordarshan and AU India Radio 
(Annexure IX-Item No. V etc. in order to .give wide public.ty in regard 
to the posts to be filled in by the SCIST candidates and to improve . their 
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response in the feeder cadres. Moreover, as stated in olir reply to recom-
melldation No. 11, liberal concessionslrelaxations are DOW being given to 
SOIST candidates both at the time of recruitment- as well as at the time 
of promotion. 

[Ministry of Finance (Department of Economic Affairs-Insurance 
. Division) O.M. No. 11 (24) I 86-lns. V Dated 19-7-1987.1 

RecommeDdation 81. No. 20 (Para No. 4.19) 
The Committee note that the pre-promotion coaching scheme in LIe 

which had been shelved for about seven years has since been reviewed and 
an·; ihe Divisional offioes of LIC have now been instructed to give this 
coaching during office h,ours to get cncouraging response from such candi-
dates. The Committee apprceiutl! thl! gl!sture of treating the trainees 
attending the coaching classes as on duty during the training period and 
also of paying them T AIDA as per the rules. The Committee have no 
doubt that the coaching classes will improve the promotional proslJ('.cts of 
tb~ SCIST candidates to a great extent and will benefit thcm immensely. 
T~ Committee do hope that the coaching classes will be ')tart.;d by the 
Djvisional Offices of LIC without any delay so as to achieve the desired 
res~t. The Committee should be informed of the details of progre~s made 
and achievements therefrom. 

Reply of Government 

UC have already drawn up a programme for starting Pre-pre motion 
Coaching Classes for SqST employces in their offices and instructions havc 
been issued to the Divisional Offices (Annexure X). It is hoped that these 
coaching classes will be of considerable help to their SqST employees 
to . achieve the desired results. 

Since the programme has been re-introduced only recently, it is too 
clU"lf to give any· detailed account of the progress made and the achieve-
ments therefrom. The Corporation would revicw the progre~s after ~ year 
of close monitoring and evaluate the results for bettering the performance 
progressively. 

Comments of tbe Committee 
The Coaunlttee may be appraised of the results achieved after the in-

trodUCtiOD of the pre-promotion coacbing scbeme. 

Recommendation SI. No. 22 (Para No. 5.7) 
.. ·The Committee note that in Life In!:urance Corpcratinn of Indin no 

separate register was bcin.~ maintained to register the griev8nce~ of SqST 
employees of the Corporation. However, the LIe has now started to 
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mairirain'D separate grievinces register to register th, griewnc:cs .f 5C.':I8T 
~~ee •. of the Corporation. Central .Office c~ t~;:, Corporation have 

'1tlso'ISSUed instructions to all offices to maintain a separate g'tievanOellRqh-
ter f6 note the'p'~ancesof S<;!IST'eniplOiees with:_ view to creating cOn-
:fide~ among the SCjST employees of the Corporation arid to instil a 
fec:db* among them that their interests are we111ook~d after, their grievan-

. C4c;I«"w,resentations should be processed and disposed of judiciousl)!ls~pa­
thetically and promptly by aU the offices of UC in, India. 1he Committee 
also recommend that a quarterly report indicating the grievances rc.c:eived 
ftom SCIST employees of the Corporation and their disposal may be sub-
mitted to the highest executive in the office to whiCh the grievances regis-
ter pertains. The Central Office of LIe should also devise a mechanism 
to inspect grievances registers of all its offices at least once in six months 
a~d issue necessary instructions from time to time in regard to removal 
of deficiencies noticed during inspection of such Grievances Registers. 

Reply of Government 
UC have issued Circular No. 37051ASPl86, dated lO-9-1986-Annex-

urc IX-Item Nos. (i), (ii) and (iii) instructing atl of their officers to main-
tain • separate Grievances Register to note the grievances of SCIST emp-
loJGes of the Corporation. Further, fresh instructions have been issued 
....:.Aitnexure VIII-Item No. (iii) to all the concerned officers to submit 
quarterly reports regarding grievances received from SC!ST employees to 
their Chief Executives to enable them to take remedial action. 

(Ministry of Finance (Department of Economic Affairs-Insurance 
Division). O.M. No. 11 (24)186-lns. V Dated 19-7-1187J. 

Comments of the Committee 
The Committee wilJ like the Central Office of LlC to devise a suit-

able mechanism to ensure inspection of the grievftncc registers of all its 
offices at least once in six months. The Committee will await the reaction 
of the LIC in this regard. 

Recommendation SI. No. 23 (para No. 5.11) 
The Committee note that 10 per cent of the staff quart~rs faffing 

vacant in every financial year are allotted to SC!ST employees in LIC. The 
Committee feci that the percentage of aDotment of quarten to Scheduled 
Caste and Scheduled Tribc employees should be augmenteu a! ~enerany 
they do not own hou~s and also find it very difficult to get rented residen-
tial accommooation. 

Reply of Govemment 
It is onry from the year 1977 onwards that the l.JC had introduced 

reservation in the allotment of staff quarters for SCIST employees in Class 
In nnd IV categories. Under this arrangement, 10 per cent of tlie staft 
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qJ1ll'lers falling vacant in a year i.e. every tenth lIat which 'BUII ,~,c~t, 
.is to be. allQlted to a SCIST employee. Experience has shown ~ }b~s 
a.rraDFment has worked out wen and has adequately protected the i~~~ts 

.. ofSCIST employecs in the matter of allotmcnt of staff quart"rs. Tb~ .sfa-

.. tislies given below indicate that LIe bas alfeady exceeded this 10 per Cent 
limit of Staff quarters 1 leased accommodation reserved for SCIST ernpl~~es . . .. .. 
Yearwlse number of qllQlterslleosed accommodation falling VQCQrlt, a;,J, the 

number allotr.el to SCsIST.f ;; ; . -_ .. -------_ .. --_ .. _----_ .... "'-- .. ----- ....• _ ... ,----.. -_.-. '.:',': 

Year 

1980-81 
1981-82 
1982--83 
1983-84 
1984-85 
:1985-86 

Number of staff quarters/leased Number of staff 
accommodation falling vacant quarters/leased 

accommodation 
allotted to SC/ST 
employees 

lOS 
136 
JS3 
493 
341 
274 

Pcrcentag: of, J Ito ,2 

:. " 
I 1· 

40 .38 
40 29 
42 12 
73 IS 
50 15 
43 .~, 1'6 

--~. "'-r r ,,; ... 
[Ministry of Finance (Department of Economic Affairs-Insu~ce 

Division) O.M. No. 11 (24)1 86-Ins. V Dated 19-7-1987.1 



CHAPTER m 
RECOMMENDATIONSIOBSERVATIONS WHICH THE COMMITTEE 

DO NOT DESIRE TO PURSUE IN VIEW OF THE GOVERNM~T 
REPLIES 

Recommendation Sl. No. 2 (Para No. 2.16) 

The Committee note th~t the LIC received the Presidential Direc:dves 
regarding implementation of reservation orders in March, 1971 but these 
orders were made applicable w.e.f. 2 September, 1972. The Committee 
wanted to know who was responsible for not calculating the backlog from. 
March, t 971 to September, 1972 and in not clearing the same. To this, 
the Secretary, Mini&try of Finance stated during evidence, "We wilt ask 
the LlC to go into that and fix responsibility and take action" The Com-
mittee feel that the delay of nearly I! years in impl~menting the reserva-
tion orders by the Life Insurance Corporation of India after the receipt 

,of the Presidential Directives has deprive many SCIST employees of their 
due opportunity of getting servicelpromotion in th~ Corp,lratian. The 
Committee recommend that as per the assurance givell by the Secretary, 
Ministry of Finance during evidence, responsibility should be fixed on the 
defaulting officers and action taken against those who were respensible for 
delaying the implementation of reservation orders both for recruitment 
and promotion in LIe. 

Reply 01 Govel'llllleDt 

The directive regarding implementation of reservation orders for 
'SCsISTs was sent by this Ministry on 9th March, 1971, and received by 
the LIC on 17th March, 1971. Since the directive was not clear as 
regards the application of the rosters to Divisions crossing boundaries of 
more than one State, the LlC had sought certain clarifications from the 
Ministry of Finance and the Bureau of Public Enterprises. The problem 
was peculiar to LIC because recruitment to CIa.'IS III and Class IV is done 
at the Divisional level and many Divisions in LIe cut across r.lore than 
one Slate. As such, the roster application in the Divisions po,ed prob-
lems which needed clarifications and guidelines. Due to protractt~d corres-
pondence between the LJC on the one hand and the BPE :md the Minis-
try of Finance on the otber, the issue of instructions as per the directive 
-of the BPE was delayed. Incidentally, it may be mentioned here that 

19 
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Shri A. W. Dharwarkflr, Assistant Secretary (P), and Shri P. S. Bhonsle, . 
Deputy Secretary ('P) , respectively, were responsible for implementation 
of the Government iPstructions in the Lie during the period March, 1971, 
to September, 1972. While 8hri Dharwarkar has retired from the services 
of the Corporation, Shd Bhonsle expired some time back. Shri K. R. 
Purl, the then Chairman of the Lie also unfortunately explred in May, 
1987. As such, it is not possible for the Corporation to take any action 
against the ,\flicers who could have been held responsible, directly or in-
dire~ly, for the delayed implementation of the direcd\'~ during the period 
ci&acl above. 

[Ministry of Finance (Department of Economic Affairs-Insurance 
Division) O.M. No. 11 (24)186-lns. V Dated 19-7-1987.J 

CODIIDeats of the Committee 
The fixing up of responsibility for non-implementation of reservation 

orders is a positive step. The Committee would like the Mirustry of 
Finance ~Department of Economic Affairs-Insurance Division) to issue a 
Chcular in this regard. 



CHAPTER IV 

RECOMMENDATIONSIOBSERVATIONS IN RESPECT OF WHICH 
REPUES OF THB GOVERNMENT HAVE NOT BEEN ACCEPTED 

BY THE COMMI1TEE AND REQt1IRBttEITERATION 

RecoDUDendatiOD SI. l'Io. 14 (Para No. 3.61) 
The Committee are surprised t9 Dote that the LIC has. so far not 

been following the practice ~fcOmmunfcating adverse remarks made in the 
Annual Confidential Reports of its employees. The Committee fail to 
uncfCrstand as to how the SCIST employees in the LlC will come to know 
about their deficiencies unless the same are c~mmunicated to them. The 
practice of communicating adverse remarks made m the Annual CClnfiden-
tial Reports of the employees is well established everywhere and i., invari-
ably followed by all the Ministries/Departments of the Government of 
In •. 

The Committee recommend that the· adverse remarks made in the 
Annual Confidential Reports of aU SCjST employ:es of the LIe Wtould 
in'(ariably be communicated to them so that they may come to know about 
tbl;if deficiencies and then try to make improvements in the fields in which 
they .. are lacking. 

The Committee feel that this will help in increasing the chances of 
promotion of SC!ST employees, particularly in thOse cases where promo~ 
tlon f.s made on the basis of seniority subject to fitness and wherc the Annual 
CQnfldcntial Reports earned by the employees are of great importance. 

Reply of Govel'llJlleDt 

LIe have not been following the practice of cnmmunicating adverse 
romarks m~e in the Annual CoDfidenti~l Report to their employees as in 
the Government Departments. However, occasionally, the practice of 
cOllll~e1ling has been fullowed by the Reporti1}g Officer:; to enable their 
employees to overcome their deficiencies noted and brought out in the 
Annual Confidential Reports. In the proposed system of Human Resour-
ce Development to be introduced by the LIC, it is contemplated to bring 
about the practice of counselling the employees ns n regular feature and 
on a formal basis. This would go a long way in helping the employees 
understand their. deficiencies, if any, in correct perspectiv:.' and enable them 
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to take steps to improve their performance throgtJh proper guidance and 
counselling. 

[Ministry of Finance (Department of Economic Affairs-Insurance 
Division) O.M. No. 11 (24)186-lns. V Dated 19-7-1987.} 

Comments of the Committee 
Please IU Chapter 1, Para 1.4 

Recommendation SL No. 21 (Para No. 4.20) 

,. 
, ... 

The Committee desire that as promised by the Secretary, Mini&try 
of Finance during the evidence LIC should immediately arrange to ·impart 
pre-recruitment training to SCIST candidates so that SCIST candidates 
could be better equipped and q~alify in the examination and interview held 
for various categories of posts. 

Reply of Govemmeat 
LIC do not have any arrangements at present for conducting pre. 

recruitment training for SCsISTs. As clarified by the Finance Sccrewty 
in his oral evidence, the problem is to find suitable persons who can. pro-
vide tbis pre-recruitment training. Moreover, those who join them cannot 
do the job and leave quickly. It is understOOd that some State Go\'ein-
ments and Univer,sities have pre-recruitme.nt training prClgrnmmes . for 
SCIST candidates for thl: Central Government service~ like lAS, IPS ei~. 
However, the Central Office of the Corporation have issued instnicttons 
to all their Divisional Qtlice$ to give feedback to tbe Employment Exchanges 
pinpointing the deficiencies noted wherever the SC!ST candidates spo~!jQr-: 
ed by them for recruitment are not selected (Annexure IV-;-Item 3) SQ,. as 
to enable them to provid~ the necessary training with the help of existing 
State Government Training Institutes and the governmental training machi. 
nery. By this measure, the Corporation expect to better the chances of 
the SCIST candidates for gaining entry into their service.;. 

[Ministry of Finance (Department of Economic Affairs-Insu'rance 
Division) O.M. No. 11 (24)1 86-ln8. V Dated ]9-7-1987.J 

Commeats of the Committee 
Please see Chapter I, Para 1.7 



CHAPl'ER V 

,RECOMMENDATlONSIOBSERVATIONS ON WHICH FINAL 
REPLY OF GOVERNMENT HAVE NOT BEEN 

RECEIVED 

Recommendation SI. No.1 (Para 1.12) 
The Committee note that the Life Insurance Corporation Act of 

1956 provides for not exceeding 16 Members on the Board of Directors 
of the Corporation. At present there are 8 Members on the BO:lrd of 
Directors but none of them belongs to SqST. The Committee have: 
been informed that in 1984 the Department of Economic Affairs of the 
Ministry of Finance had considered names of certain SqST persons for 
appointment on the Board of Directors but these names were not ap-
proved by the Government finally. The Committee were also informed 
that the Government were considering some names for inclusion in the 
Board of Directors of the Corporation. During evidence, the Secretary, 
Miudry of Finance also agreed to the suggestion of the Committee that 
om: SqST member should be appointed in the Board of Directors of ~he 
Life Insurance Corporation. 

The Committee recommend that as a matter of policy at least one 
pcr:;on belonging to SqST must be appointed on the Board of Directors 
of Life Insurance Corporation of India with n view to safeguard the: inte-
rests of SqST employees. The Committee arc surprised to noll' that in 
I %4 names of certain SqST persons were considered by ihe Mini~;try 
of ;~inanee for appointment on the Board of Directors but finally no one 
was appointed by the Government. The Committee firmly believe that 
with sincere and concerted eHorts it should not he dil;icult to find a 
suitable nominee from amongst Scheduled CnsteslSeheduled Tribes for 
appointment on the Board of Directors. 

The Committee, would, therefore, like the Government to ensure 
that at least one Director from amongst the Scheduled CastcslScheduled 
Tribes is appointed on the Board of Directors of LIC at the \!arlicst 
opportunity. 

Reply of Government 
The matter regarding the filling up of vacant posts of non-official 

members on the Board of LIC is under active consideration of the Go. 
vemment. A panel of names including candidates belonging to SCslSTs 
has been received from LlC. In order that choice may be appropriate 
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and broadbased, the Commission for SCs and STs were requested tc 
send a paonel of names qelonging to this category. The same is await-
ed. As soon as that panel is received, a suitable selection cf at least one 
person belonging to SCslSTs will be ensured. 

[Ministry of Finance (Department of Economic Affairs-Insurance 
Division) O.M. No. 11 (24)1 86-lns. V Dated 19-7-1987.] 

Comments of the COlDDlittee 

The Committee would be too happy to know at the earliest the name 
of the SqST Director appointed on the Board of Directors of LlC. 

Recommendation SI. No.3, (Para No. 2.17) 
The Committee note that the Secretary, Ministry of Finance gave 

an assurance during evidence that they will calculate the number of :1C1 
ST vacancies whieh were lost during the period from March, 1971' :to 
September, 1972 during which period Presidential Directives regarding 
reservation orders were not implemented and will give that lJumbcr of 
vacancies to Scheduled Castes 1 Scheduled Tribes as one timt: mC'usurc. 
The Committee have been informed in a subsequent note furnished by 
the Ministry of Finance (Department of Economic Affairs-Insurance 
Division) that the number of the aforesaid SqST vacancies to be filled 
have already been calculated on the basis of 15 per cent reservation for 
Scheduled Castes and 7-112 per cent for Scheduled Tribe~ to the total 
recruitment made during that period. It has also been stated that Ihe 
net shortfall of SClST vacancies for the period 1971-72 and 1972-73 after 
deduct:ng the number of SCIST persons recruited during this period is as 
under :-

Class of post Total shortfall 
SC ST 

I 7 4 
II 111 57 
III 524 366 
IV Nil 57 

The Committee have further been informed that the LIC bas now 
apportioned this Shortfall to all its Zonal Offices and eal'h Zonal Offico 
bas been instructed to hold special recruitment to fill up thc shortfall I)f 
SCslSTs in each category of posts in their respective ZoncCi, 

The Committee recommend that the Corporation should take imme-
diate' measures to ensure that its Zonal Offices fill up these vacancies im-
mediately by making special recruitment. The outcome of the measures 
taken to ,fl11 up these vacancies including special recruitment by eadI 
Zonal Officc of the Corporation mar. be intimated to the Committee. 
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• 
RepIJ .. GoY."...., 

The LlC were directed to arrive at the shortfall in the intake of SCsI 
STs personnel during the recruitment years 1971-72 Rnd 1972-73, ie. 
the period during which the directive regarding reservations was not 
strictly followed by them by applying the 15 per cent17-112 per cent for.;. 
mula. Accordingly, SCslSTs backing to be filled up by the LIC worked 
out as follows :-

Class of Post 
--_._----------,...., 

Total Shcrtfall 
SC ST -1------··_-------

7 
111 
524 

4 
57 

366 
57 

n 
IJI 
IV 
~----------------....... _. _ ... _ ... _ .. _ .. _-_._---_._- _._--

The LIC have now instructed their Zonal Offices to initiate special 
recruitment of SCslSTs to fill up the backlog of SqST personnel appor-
tioned to them as a one-time exercise (Annexure I). Followup and moni-
toring is being carried out by them periodically and closely 

[Ministry of Finance (Department of Economic Affair~-Jnsurance 
Division) O.M. No. 11 (24) 1 86-lns. V Dated 19-7-1987.J 

Comments of the Committee 
The Committee may be intimated about the net result of special 

.. recruitments initiated by Zonnl Office!' of LIe to fiD up tbe backlog of 
Scbeduled CasteslScheduled Tribes in recruitments due to delayed imple-
mentation of reservation orders. 

Recommendation SI. No. 19, (Para No. 4.10) 
The Committee regret to note from the figures furnished to them 

that the representation of Scheduled Castes and Scheduled Tribes in 
Class I, II and Class III (as on 1-1-1986) is negligible. Out of 42136 
permanent employees in Class III posts, the number of Scheduled Caste 
employees is 3193 and that of the Scheduled Tribe employees is 1017 
only. The percentage o( SCjST employees in the category of posts 
comes to 7.58 and 2.41 respectively. Similarly, in Class IV category 
(excluding Sweepers), out of 499 temporary employees the number of 
Scheduled Caste employees is 30 and that of Scheduled Tribe employees 
only one. Thus, percentage of SqST employees in this category is only 
6.01 and 0.20 respectively. While giving reasons for such meagre re-
presentation of Scheduled Castes and Scheduled Tribes and also the 
action proposed to be taken to augment the intake of SCIS'f employees 
in the Corporation, the Ministry of Finance (Department of Economic 

I., Affairs-Insurance Division) ru.ve informed the Committee that sinco 
~ 1972, LtC has introduced a number of concessions and· rela~ations in. 

their recruitment and promotion policics which has resulted in inCteUO, 



• 
of combined percentage of these two categories to 8.1 rer cent as on 
31-3-1983. The Committee have also been informed that upto 31-3-1986 
the total number of employees of LIC had gone up to bb,476 ruld the 
number of SCIST employees to 7,339. There has also bef'n an increase 
of 5,621 SCIST employees as against a total increase in staff strength 
of 12,213 since the base-year 1971-72 which represents 46.4 per cent of 
the total additional vacancies filled by LlC. The Ministry have claimed 
that since 1972, LIC has substantially made up the backlog of SCIST 
candidates over the previous years. 

it has been stated that apart from giving concessions to the SCIST 
employees such as relaxation in age limit, relaxation in e:~p~ricncc and 
qualification etc. the Corporation has drawn up a scheme for pre-pro-
motion Coaching Class for SqST employees. It has also been stated 
that in addition, the Corporation has been undertaking special recruit-
ments to recruit SqST candidates only. As sucb, the need to take fur-
ther special steps to augment the recruitment of Scheduled Castes and 
Scheduled Tribes in LIC of India is not considered necessary. 

The Committee do not agree with the contention of the Ministry of 
Finance that there is no need to take any further special steps to aug-
ment the intake of SqST candidates in the Corporation. The Comm:ttec 
find that the statement showing the year-wise recruitment made by the 
LIC during 1983-84, 1984-85 and 1985-86 indicates considerable short-
fall in the representation of Scheduled Castes and Scheduled Tribes in 
Class I, II and III posts. While in 1983-84, 59 posts were reserved for 
Scheduled Tribes in Class II only 44 Scheduled Tribes were appointed 
against these posts and thus 15 posts reservcd for them remained unfilled. 
Similarly, in Class III posts also, as many as 55 posts for Scheduled 
Tribes remained unfilled during the year. In 1984-85 as many as 26 
posts in Class II reserved for Scheduled Tribes remained untiUed. In 
the same year in Class III, 24 posts reserved for Scheduled Caste candi-
dates remained unfilled. The Coml¢ttee are constrained to note that 
the position regarding the number of SCIST candidates appointed against 
the posts ~erved for them is also not satisfactory. During the ,.ame 
period in Class II, 36 Scheduled Caste posts and 34 Schcdueld Tribe 
posts remained unfilled. Besides, the recruitment of Scheduled Tribes 
in Class III posts in the year 1985-86 is also below the prescribed per-
centage, and 23 posts reserved for Scheduled Tribe candidates remained 
unfilled during this period. 

Considering the heavy shortfall in all category of posts in the UC, 
the Committee are led to believe that the LIC authorities are not imp1e-
mentina the reservation orderslinstructions properly and Ildequate atten-
tion is not Jiven to improve the intake of SCIST candidates in the Ccx-
poration. 
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The Additional Secretary. Ministry of Finance, assured the Com-
mittee during evidence that tbey would calculate the backlog of SC!ST 
candidates in each category of post in the Corporation from the year 
1971 to 1986 and, would try to fill up thi.o; backlog by Illaking special 
recruitments. He also assured that the UC would make an endeu'Vour 
tn clear the backlog within one year and by resorting to special recruit-
mc-nts throughout the year (1987). 

The Committee trust that as per the assurance' given to them tbe 
backlog of SCIST candidates in each category of post in the LIC from 
the year 1972 to 1986 would be calculated without Rny further delay 
and wiped out by the Corporation within one year i.e. during 1987. 
the backlog so calculated in each category of post. details of special 
recruitment made for its eradication and the results achieved may be 
intimated to tho Committee. 

Reply of Govel'lllllent 
Two senior officers from the Central Office of the life Insurance 

Corporation of India and a Senior Officer of the Ministry of Finance 
had disCWlhCd the modalities to be adopted by tbe Corporation to cal-
culate tbe SCiST backlog of tbe recruitment years 1971-72 and 1972-73 
(that is the period during which the directive regarding reservations 
could Dut be strictly, implemented by the Corporation Will) the then 
Chief Legislative Committee Officer of the Parliamentary Cbmmittcc on 
the Welfare of SCslSTs in the Lok Sabha Secretariat on' 18th Decem-
ber, 1986. As a result of these discussions. the followinf," conclusions 
have emerged :-

(1) The shortfall for the r~cruitment years 1971-72 and ] -J72-
73 would be I:Irrivcd at by applying the pen:cntagc reser~ 

vation of 1!5 per cent and 7-1:2 per cent respectively for 
SCslSTs to the total recruitment undertaken in these two 
years. From the figures so obtained, the actual number of 
SCIST can~dates recruited would be deducted and the residual 
figures would constitute the shortfall (or which a special 
rccruitmeDt would be resorted to. 'f~is would constitute 
a one-time e.lerdse. 

(2) As regards the currellt shortfall. it is the normal shortfal! 
arrived at from the year 1973-74 onwards which is carried 
lorward for three .ubscquent rcc:ruitment yean. and in case 
of nOD-availability of reserved c.-mdidatell thereafter, inter-
changed between SC and ST categories. Only thereafter, 
if suitable re,.erved candidates are not available, vaconcieli 

87/lllil LSS-J 
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are allowed to lapse. To fill up the shortfalls, ~recilll fI;'-

. cruitmenl'l have been made lind continue tn he mad: by 
LlC (rom time to time. 

Based ·on these conclusions, the Corporation' have fe-calculated the 
SCjST "hortfalJ and tb~ figures so arrived at were as follows ;.--

I 
If 
m 
IV 

Class gf Post 
.. 

'1'0101,1 Short ~~ II 
SC ST 

7 
111 
514 

4 
57 

~­.' 
Accordingly. this shortfall bas been apportioned amongst five Z\)n~s 

of the Corporation which in tum have distributed the same to the Divi-
sional Offices in tbeir areas. Special recruitment drives have iJce!1 initia-
ted by aU the Offic:es of the Corporation to Jill' up the bac:ldog allolted III 
their areas. (In this connection, Actio.n Taken Re-ply 10 Rccommenua-
tioD No.3-Para No. 2.17 at pages ] 4-] ~ of the 21 st Report of the COttl-
mittee may please be refe.rred to.) 

[Ministry of Finance (Department of Economic)' Afl'airs-Insuran..:e 
Division) O.M. No. 1J(24)!86-Ios. V Dated 19-7-1987.1 

C ........ of tile C_ittee 
T_ C ... iatee ...,. lie ................. tile aet ~ait uf special re-

c..-.em i111tiJ1ted hy ZOIUII 00ices 01 Lie to till tile bllClJo& 01 SC~jS·"" 
ia ftCl'llialeatll ... to llelay" bqle~ ... tioD etf rese .... atiua urders. 

NEW DBLHI: 
~~~e~~_~ •. J9S.~_ 
12. Bhadra, 1909 (St.:A,,) ~~--

RAM RA TAN RAM. 
Ch(lirrrllm, 

Commitll1e on 1111' Wdtnr(' of 
S~duled Casles and Scheduled Tribl'J. 
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A.NNEXURE 1 
LIFE INSURANCE CORPORATION OF INDIA C. O. BOMBAY. 

T. S. S~ratnaniam ExecutiVe Director (P). 
Dltecl 9th February, lY87 

Dear Shri, 
.Re : Oral evidence bef~ the Parliomtnli'IrV Co",n~'tt"e Jor the 

wt'llar" 01 SC!ST on 26th IlIId 27th Novnll,',er, 1986 by 
repre.fcntolives of Minl,ft'Y t1f FifUlnCe and LlC O'f India­
As.~ur(mce~ gil'en by the Corporation during the oral evt­
dmce. 

Arising out of the oral evidence tendered- before the Parliamentary 
Committee for the welfare of SCs!STs, it ,,'as decided that the SC~!STs 
backlog for the years 1971-72 and 1972-73 should be arrived at by ap-
plying the percentage reservations of I S per cent nnd 7! per tent 
respectively .. for SCs:S'ts to the total recruitment underta1ccn during these 
2 years. I\Qm the figures so obtained, the actual nUluber of SC,;!STs 
recruited during the said years sboold be deducted and the residue would 
constitute the shortfall in the intake of SCs!STs, for which spc<.~ial recruit-
ment exercise' will have to be resorted to. However, this would consli· 
tul~~ only one time exercise. Accordingly, the shortfall and the figures 

so urrived at arc as follows :- . 

CI .. ~~ r 
Cla~s n 
n.m HI 
CI:ls~ IV 

Tllt:11 Shortfall of 
SC'S. Sf'S. 

7 4 
III 57 
~24 :1M 
lIIlii ~7 

.. -- . . ... 
On the hOisis of th" ahove calcubtion.' the shortfall :dlocated to 

)'our Zone is as follows : 
(Cla~s III) IClass IV) 

Zone SC ST ST 
The division wise distribution of the shortfall allocate to your zone 

may be decided at your end in consultation with all Divisional Manager... 
Since the. whole exerciiic has to be completed dnriflg the financial 

ycar 1986.87. you arc requested to initiate the process of !;pecial recruit· 
ment to fill up the shortfall in to intakc (,r SCslSTs allocated 10 ynur 
lone. . ' 

With regards, 
Your~ wnccrcly, 

Sdi-cr. S. Suhramaniam) 



A.NNEXURE 11 
lst Meeting of the Liai.\011 Officers appointed for the welfare of the SCiST 
employees of tlte Lije Imllrance Corporation of India I!e'd at 8omba} 011 

26th Decemikr. 1986 

The filst meeting o~ the Liaison Officers appointed for the Welfare: 
of the SCIST Employees of the Life Insurance Corporation of India wa<; 
held at Bombay on 26th December, ] 986 at ]] .00 d.m.· The f(',ilowing 
members were present :-. 

(1) Shri T. S. Subramanian, 
E~ecutive Director (P). Central Office. 

(2) Shri S. C. Joshi, 
Secretary (P) and Liaison om,,::r for SCiST .. 

(3) Shri J. P. Talwar. J 
Secretary, Zonal Office, New Delhi. 

(4) Shri D. K. Mallick, 
Regional M~mager, Eastern Zone. 

(5) Shri K. Chandrahasan, 
Regional Manager. Southern Zone. 

(6) Shri K. T. Kharshikar. 
Regional Manager, Western Zone. 

(7) Mrs. Lilian Sharma, 
Dep.uty Secretary, Perin. Central 0flicc. 

(8) Shri .S. K. Kaluskar, 
Deputy Secretary. PeriA. Ccntral Oflicc. 

(9) Mrs. S. Ramkrishnan • 
. Assistant Secretary, PerlA, Central Office. 

(10) ShJj N. R. Rao. 
Assistant Secretary, PerlA, Central Office. 

(1t) Shri A. L. Shendc, 
A.O., Development Department, Central Office. 

(12) Shri M. Ratnakar. 
A.O. R & T Department, Central Office. 

(13) Shri O. Tbirumalai, 

.. 

A.\.O.,PerIA, Central Office. t .. ·· 
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(14) Miss S. S. Dikhale, 
A.A.O., PerjA, Central Office, SqST Cel!. 

(15) Shti S. B. Kashelkar, 
H.G.A., SqST Cell, 'PerlA, Central Offi':-e. 

The meeting wa~ presided over by'Shri T. S. 'Subramanian" E~eculive 
Director (Personnel). 

~, 

Shri S. C. Joshi, Secr~tary (Personnel) and th~ Liaisor. Officer for 
SCiST employees of the Corporation, wannly welcomed the' (ollr Zonal 
Lia.i,un Officers who attended the meeilng. BdClre the Agenda was taken 
up for discussions Mr. Joshi explained to the Liai~n Oaicers the const~lu­
tionw provisions and safeguards available to the persons belQnging to sq 
ST community in India. He quoted a few rct'ev~nt article:; of thc consti-
tution such as, Articl~s 330, 332, 341 and 342. While explaining the 
pflliey of the Corporation to the Liaison Offi~ers ill respect of its SCIST 
employc.!s, he pointed out that in the year ] 965, the Corpor:ltion rc,:cived 
advisory instructions from the Ciovernment to giye preferential treatment 10 
SCIST persons to improve their represcntathln in the scrvice of the Cor-
poration. Accordingly, since then, L.1.C. was maintaining reservation of 
12! per cent and 5 pcr cent for SCs and STs respectively wherever SCI 
ST candidates were available .. However, in 1971, Ih~' Ministry of Finance 
issued a draft directive to L.I.C. of India, the contents of which have hern 
since then scruplously followed by the Corporation. A!i some c1arificati<.'I1s 
were sought by the LIe on some of the issuc!l containt'd in the dr~ft direc-
tives, from the Mini'ltry of Fjnance~ detailed cleareut jnstructjon~ in respect 
of reservations and other matters could be issued by the Co;ntral Oi1ke 
flnly by October, ] 972. 

Shri T. S. Subramaniam, Executive Director ,(Personnel) te-ok over 
from the Secretary (P::rsonncl). He explained to the ml.lmbers present the 
sigllificance of proper implementation of the reservation policy for SC:ST 
us hud down by .the Constitution. He informed the member., of th~ visit 
of the Parliamentary Committee for SCIST to Central Office. Bombay in 
June. 1986 and ensuing follow up made by the Committee. Further, on 
24th and 2!)th Novt:mber, 1986, Chairman, LTC alongwith Director ~Per­
sonnel) and Finance Secretary, Additional and Joint Secretary and other 
representatives from the Finance Ministry had given oral evidence before 
the Parliamentary Committee. Director (Personnd) brieftyapprised. the 
members prescnt or an that had transpired at the oral evidence. He l'aid 
that the various statements submitted OD reservation for SCST do not give 

the correct information as regards factual position. He impre''iCd upon 
the members the need to give aecurate statistics to the Central Office which 



would rightly reftcct sincere efforts and progress made by the LIe to im-
prove the intake of SCIST persons into its, servicC?s. Srnt. L. Sharma, De-
puty Secretary, PersonnellB. Central Office intervened at this juncture 
and explained the reason why the recruitment st_listie:> as refleottd in the 
Annual Reports and those visible in tlie Rosters do nOl seem to tally. 
This was due to the "spill ov~r effect" of recruitment. whiCh was initiated 
in one year and gets completed in lhe next year l)r even the subsequcnt 
year. Beside;; the notified vacancies pertain to a financial year but the 
variou .. groups of the batch of direct tecruits join in different financia'·vears. 
Jt WOIJld be pr~per to mention the' number of notified vacancies to the 
extent to .wbich they actually get filled by the trainees in tbat year it'il!lf. 
Total recruitment should bc shown as thc "number actually t!lIcd" and Q(lt 

in relation to the total vaqmcies notified .. 

.' 

Then the Agendll w::'s ul~en QP for discussion by Director (Personnel). 
(I) Duties at ,.iaiJon. Officers: 

MR. S. Ramkrishnan. Assistant Secrl:lll1'v (P!,lfbOllncl) "ead 
out the duties of the Liaison Ofticers frum' the Brochul'c for 
S(;jST. 

(2) 40 pOilU,~ an~ .00 [IOinJs Rosters : 

Mrc;. S. Ramkrishn~n. Assistant Secretary (Personnel) npJ3in-
ed to the members present that the Ro~ter!; hlv~ been p.e~crih­
ed by the Government to give e'ffect to th~ reservation orders 
in proportion to the percentage prescribed for SCs and STs. 
The perccntage of reservation that havcbeen rrcf:eribed ior 
different modes of recruitment and for promotion and corre!>-
ponding reserved points of the Rosters werl' also resd out. 

(3) Re,ler.,at;On and relOXDliOns : 

Mfr;. S. Ramkrishnan, Assistant Secretary (Personnel) read 
out the various relaxations and concessions gh·cn to the SCiST 
employees of the CorPoration from the material submillcd to 
the: Parliamentary Commjttee regarding SqST. 

(4) Pro~'e,I'lrr. for calling applications for recruitment t/'{lm the 
Sc.\ and ST,~ : 

Shri S. S. Keluskar.Dy. SlSCretarv (Persr.I1Ile1) inf(,rtned the 
members that in addition to the lither provisions. a copy of 
the nctification!advertisemcnt of vacancie:; must be lient to tbe 
locul M.Ps. and M.L.As .. AIR. T.V. Authorities and local 
unit (If the SC!ST Welfare Association. 



(5) Interview ~ 

.... ,.;).:' 

In every Ihtemcw Committee, a SCIST Odi<:er must be in-
variably indudcd. Interviews of t~ SCI~T candidates must 
be held on the lepIIl'Ite day. other than the day on which 
general candidates are interviewed. ' 

(6) /'urmtJIiull oJ SqST Cell : 

Director (Pcrsonnel) advised the Zonal Liaison OfIieers to en-
sure that in every Zonal SC1ST Celli one HGA!AAO mu~t be 
e:tcluliively' earmarked for attending SCST work :10,1 he sh.,uld 
he long to either SC or ST community. Director (Personnel) 
urged the Zunal Liaison Officers to take their rolc as Liaison 
Officer for SqST more seriously and to ensure that cvery SCI 
ST matter attended to by the Zonal SCISl" Cell i!l routed 
through them so that, the)' arc fully responsible lor and well 
infonncd about the SC!ST matters in their Zones. 

(7) Gr;rvanC't' Rtclsttr$ : 
Director (Personnel) advised the Zonal Liaison 01l1c;;n; to 
ensure that separate grievance registers arc bei.bg maintained 
fur SCjST Wi recently instructed b)' the c.tutral 'Office .illU 
grievance arc resolved expeditiously. 

(8) R":wrl'arions in respect pi promotion cn.:l dereltrv,ltlDIl 

Miss S. S. Dikhale, A.A.O. (Pet'!lOltnel) explained that all 
eligible SC 151' employ_ Ai per r.I811ec! stlDdafd!l are called 
·for promotion interviews irrespective of number ~f vacancies. 
In case of general category caacUdates, only he times the num-
ber of ~acancies are caUeJ for interview. The minimum marks 
TJl"t'SCTiN-d for a pass In the DepartMenti'll Ttst in tt'~pcct of 
SCiST candidate js 40 marb in a SecliuniPaper itS ~gainst the 

. ~O rr.arts ft,r gefteral category candidates. AU ~lST candi-
dates are interviewed on a separate day either at the beginning 
or at the end of the programme for interview for the cadre to 
avoid comparh.on with general candidi!tcs. For the purpose 
oC selection of eligible SC:ST candidates, a separate panel of 
eligible SC;ST candidates is prepared nn the ba~is of marks 
obtained for qualifications. seniority and work rcr.o:d. Ther.:-
after. eandickstt:s in this pane) are interviewel! separately. On 
the basis of the marks obtained "y the SClST candidat~s for 
qualification. seniority, work record and interview. the Prumo-
tion C(lmmittel' prepares a select list o~ thO~t of the SC1ST 



candidates who have secur.ed an aggregate of not less than the 
aggregate marks gained by tbe last candidate selected in the 
general category if his marks are less than 47., witboUt insist-
ing 9n any minimum marks under any head of selection includ-
ing illterview. However, it was emphasised that th,e candi-
date's work record must not be below averuge', 

(9) Special rt'cruitment : 
Director (Personnel) informed members present that the fpC-
cial recruitment drives are to be undertake,t to till in the vacan-
cies rc~crved for SCIST in the event (>f unsatifJltctory re'p(ln~e 
at thc time of general recruitment. 

(10) Q!wr:erly muting Of the L.iaisOri Officers· : 
Director (Personnel) informed the member.; pr.::;cnt that in 
future the meeting of all the Liaison Officer.; for SClST would 
be held once in every quarter. . 

(11) lJrre~e'v(Jli(;fI. interchange and lapsa:fo'l : 
The procedure followed for the dcresc,rvation, in~ .. ~r,·h:II1:;:: and 
lllpsation or SqST vacancies was read out by MiltS S. S. Dikha1c. 
AAO(PersonneIJA), SCIST Cell. Central Office from Ihl! 
material submitted to the Parliamentary Committee on the 
welfare of the SCiST.Somc practicul exercises were cOllduct-
ed 10 explain the various points to be noted ",,·hile filling up 
the Roste;s, such as, Dereservation and carried forward. The 
exerCise c"okeJ good· response from the member~ and there 
was f~lI parlicipation from a11 present. 

(2) lnspCC'tlOn (If rosters : 
Director (Personnel) emphasised that aU Zonal Liaison hfficcn. 
should inspect rosters maintained by the Divisional Offices in 
their Zone from time to time. A report mu!;t he prepared nn 
inspection conducted for the information of the Zonal Manngcl. 

(13 Prt-I"'omolion (1Jtlching clllsses : 

Director (Personnel) advised the Zonal l.iaisc.n Officers to en-
Slfre th31 the pre-promotional coaching classes for SC'·ST are 
conducted as instructed by Central Office, Director (Person-
nel) clarified that for the eligibleSC'ST eandidates who have 
to appear for the promotion test, II 2-week training course must 
be held. However, the non test category (If eligible SC'ST 



(14) 

canjidates i.e. those exempted from the test, need join the 
training course on the concluding 2 ·days of the 2 week t1'810-
jng course. 

A nalysi" of ,.~asons for rejecti~n of SCI ST candida/,s and in-
forming tht'rn 10 t~ Employment Exchanges' 
Director (Personnel) informed the Zonal Liaison Officers that 
henceforth every recruiting office must give f".ed-back to the 
Employment Exchange in the fonn of itn analysi:; or deficiencies 
observed in the unsuccessful SC:ST candidates sponsored by the 
Employment Exchanges. Such information will also be fur-
nished to the local pre-recruitment training institute of the 
Statt· GoVt'rnment, wherever s~ch an institute hks been set 
up. 

(J 5) ."'('ndinr, ail/Jointmmtiinterview leiters b), the regislered po.\'( : 
Director ( Personnel) informe::l the members present that 
hcneeforth :111 intervicw'call Ictters and appointment letters 
Jm:st be s~mt by the registered post to general as well as SCI 
ST candid:lte~. 

(16) F/I'lcliom clf SqST Cell : 

Director (Personnel) emphasised that every Zonal SeiST ('ell 
ha~ to attend to grievances pertaining to the SCl!)T employees 
in the Zone. such as, non-promotion, transfers cl,·. 

(17) Filling up of the shoTlfali in SCjST represelltalion dllring lhe 
year for Cias.' I, II, Ill, IV cadre., : 
Director (Personnel) informed the member~ present that the 
(orporation had given an assuranc;: to che Parliamentary 
Committee ·to fill up' the shortfall ill the intake ,)f SCIST 
arising Ollt of delayed implementation Cof the 1971 directive, 
1111s ~h(}rtfttoll will be filled up by undertaking special r('.Cruit-
ment drives exclusively for SC'ST persons by every recruiting 
office 10 fill up the shortfall in the intak~ of SC1ST dmin!! the 
years j 97 J. 72 and 1972-73. DetalJed instl'U(;t ions in this r¢-
gurd will h' issued to all the Offices -;hortly. 

OK) Inc!u.\;on of SC!ST Officer on Interview COmm;lrt>e eve,i when 
SC;ST ('QI/tU(/ates are nOi tC) be inJeTli!<'wed orlll only general 
randidafes arf! 10 be interviewed : 

The Direc.tor (Personnel) reiterated to the ZonaJ Liaison om-
Ctrs that in every Interview Committee a SC~ST Officer must 
be invariahlyincluded. It may so happen that OlTIcer ·of ·the 
requisite rank may not be available, within the headquarter, 
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but a SC!ST Ofticer of a lUgher than the requi.ite fank may 
be availab.e in the headquarter, in such cases., Director (Per-
sonnel) empb3.sised an Officer if he giveS his consent . to be 
included iD thl.: Interview Committee should be included as a 
full fledged member i.e. one of the three members of the Com-
mittee 3!ld not as an additional members. 

(19) Fix tip the date for next meeting of L.iai.'MI Offlcer.\ : 

It has been dl'cidcJ to hold next Liaison Onken Meeting oa 
the 6th Murch. 1987 at Bombay. 



A.NNEXURE 111 

Mintltt'! of the 2nd Meetin, qJ 1M Liaisoll Officers appointed for 
'file H·'tlfar.e oj SCrST employees of the life ImllrlllJ['l' COr-. 
poraliOn 0/ India #leld af Bombay iln 1~-:1 .. 1C)87. . 

The second meeting of the Liaison Officers appointed fnr the Wel-
fure f·;' SC!ST employees of the L1C of India was held at Bombay on 
18th ~rarch, 1'987. at 11.00 A.M. The foUowing members were 
prescr.! :-

(I, Shri T. S. Subrumaniam. Execut!ve Director (p). 
Central' Oflice. Bombay. 

(2) Shri S. C. Joshi. Secretary (P). and Liaisen 
Officer for' SCiST. Central Office, Bombay. 

,(3) Shl'i J. P. Talwar. Secretary. Zonal Office. N;:w Delhi. 

(4) Sbri K. Chllndrah~san. Regional Manager. 
Southern Zone, Madras. 

(5) Shl'i Brijjit Singh, Regional Manager. Zonal 
Offic~,. Kanpur. 

(6) Shri M. R. Sundaram. Regional' Manager (MS). 
Ccnle-d.l Zone. Kanpur. . 

(7) Shri S. K. Mallick. Asstt. Secy." Eastern Zolle 
(on behalf of Liaison Officer Shri B. K. Mallick, 
Eastern Zone). 

(8) Shri Paul Diamond, &:cy., (Marketg.), Central Office. 
Bombay. 

(9) Shri K. T. KhKrsbikKr. Regional Managc=r. Wesll:rn 
Zllne. Bombay. . 

'10) Mr<;. Lilian Sharma, ,Deputy Sccy. (PerlS), 
Central Office. Bombay. 

\ II) SlVi S. S. J\.cluskar, Deputy Secretury. (PerrA), 
Central Ollice. Bombay. 

(12) Smt. S. Ramakrishnan, As~tI. Sccy. (Pcr:Al. 
Central Office, Bombay. 
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(13) ,Miss. S. S. Dikhale, A. A. O. (PerlA), SqST CcJl • 
. Central Office, Bombay. 

(14) Shri S. B. Kashc:lkar, H. G. A" SC;ST Cell, 
(Per!A), Dept., Central Office, Bombay. 

The meeting was presided over by Shri T. S. Subramaniam, E:{CClI-
tive Director (PersonDel)., 

(J) Shrj T. S. Subromaniam read out to the Members the Minu. 
tes at (he first meeting of the liaison O{fiCC'I'f ¥>T sCjsr held 
On 26th /)f'ceinber, 1986. The Minute... were {hen lal..lm QS 

(:OIIfjrmed. 

(2) Act;4Jn tC4ken tegardillg filling up of slml·faU of 1971-12 
atu] ] 972-.7?- a.\ per as.mranc('!~ given to 'lie ~,li'Ii.~tr.\' .. bring 
oral I:!I'idenC'e :-

All the five Zonal Liaison Officers said that their offices have 'mtlat-
cd actioJ:) regarding special recruitment d~ive to fill up the short-fall in 
the intake of SelST pertaining to the recruitment years 1971-72 rwd 
J 972-73 as per the assurance ),!ivcn to the parliamentary Comr::lt1ec 
during the oral evidence tendered by the then Chairman of the CerJc,ra-
lion in November, 1986.' . 

(3) Report 011 ('heeking of rOosters by the Liaison OfJicer.\ :-
Some of the Zonal Liaison Officer!'; mentioned that th·.: I00-(}lJint 

Statewi!';c roster.; based on ,] 971 census had been revised and the new 
ro~ter.; were formulated on the basis of the 1981 census. However. Cen-
tral Office had not yet circulated the revised rosters to all the Offices of 
the Corporation. Director (Personnel) instructed the D~partlTlent 10 
issul! a Circular' enclosing the revised IOO-point, roster for rccru;tment, 
based on the 1981 census. Director (Personnel) then ask.l;'d the Zonal 
Liaison Officers to give a repoft' on the activities undcriakl'1l and fmK-
lions performed by them during the la"t 3 months in the cap;lci!v o~ Liai-
SOil Officer!'; for SqST I!mployees. All the five Zonal Lia;''''n (':!'leers 
said that Iheyinspccted the 'rosters for recruitment and promotion. 
maintained by all the Divisional Offices under their jurh.dicti<lO curing 
the three months. Besidcs, they heJd discussions with the Icpr~"en!~tivcs 
of the local Unit'l of the SCjST Association to discuss the grievances of 
SC:ST employees and expedited rcdressal of the same, wherever 
possible. 

(4) SCjSl' Manual :-
Cyclostylcd copies of the draft SC:ST Manual were cir;;i.·latcd to all 

the members present. Director (P) advised the Zonal Liai,;on Ollic~"'s 
00 offer their comments and suggestions on the same ,\ithin ., mouth 50 



:as to print final copy of the Manual. In the meantime, how~~\'cl', the 
copies would he circulated to the SCIST Cells and Zonal Offices by CCIl-
tral Office. . 

(5) Claritkation issued by SIlr; Waryanl S;rtc:" tlPi vario"s point.\ 
J'f'garding maintenance of rostt:rs dc. -:-

Shri S. C. Joshi, Secretary (P) read out a list of poinL.; on whkh 
clariii~ations were sought from Shri Waryam Singh. Assistunt Director, 
om~ of the Commissioner for SCs. and STs. and the repli~s received 
thereof. Arising out of the discussions, Members present, raised ccrtain 
issllc~ on which they had doubts. Regarding item No. 8 of Shri Waryam 
Singh's letter (copy enclosed), it was decided that in the matter of recruit-
ment of Offic(!cs. entry in the rosters should be made on their reporting 
for training. 

(6) Liaiso/l Officer _lor Ex·St'Tvicemen :---
£1.'1 

Stui S. c.. Joshi, Sccretlllf (Perso.nnel) gave a ~ynopsis. l,r the .proce-
dure followed In the case of~ll~servlcemen regardmg thelr recruItment, 
s:t.!ary fixation, promotion, ctc. He then informed the member.. present 
that the Corporation has been instructed by the· Ministry of Finc1ncl~ tn 
appoint Liaison Ofliccrs for Ex-Servicemen aDd that it bas ..been decided 
to place this additional responsibility on the Liaison Officers aPP;,inted 
f(lr SCiST employees. 

(7)' Visit oj M.ini.vlry Officials 10 various [)ivi~Wl1.1! OlJius :-
Shri S. C. Joshi, Secretary (Personnel) informed the Members present 

that officials from the Ministry had visited two of our Divisional omce~ .. 
viz., Jalpaiguri I,tml Hyderabad for insp::cti.ng the rosters mainraillcd by 
them. It Was heartening to llutc that the rating given by the M:nistry 
oniciah was c;(ccllent. Other Divisional Offiees would allio be ,-isitetl 
hy the representatives from the Ministry for inspection of the rostcrs. II 
is, therefore, necessary to ensure that all the Divisional Offices keep the 
rosters uptodate. 

(8) Transfer problems 01 SCIST :-
Shri S. C. Joshi, Secretary (Personnel) said to the Members present. 

that the SCIST Associa~ion had time and again requcsted the mana£entent 
to take a policy decision for giving preferential treatment to SC!ST emp-
loyees in the. matter of transfers and posting on promotions. However. 
it was the opinion of thc Department that such a decision was not WlUT8.Dted 
aDd it would suffice if tbe Divisional Managers judgc each case on iDdividual 
merits. Secretary (P) advised the Liaison Officers to take per50nal intercst 
in the grievanccs of SCiST employees in the matter of transfers, etc. and 
to sbow humane ~on!iideration in deserving cases. 
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(9) Hou,~/ng "Ilolmer&t to SC!ST :-
Secretary, (Personnel) informed the Members that the SC;ST A~:"ocj:t­

tion have been requesting the management to uUot a plot of land to SC:ST 
employees for forming a CflOJ)eratwe Society. However, this is not 
possible under the present cirCUIDStaDcea. 

(.1 0) SqST di,\crim;nation-PoolUl, Agra and Delhi :-=--
Secretary (Pe'rsonnc1) drew the attention of the Members pres;;:nt, la 

some of the grievances lIf the SC:ST employees in Pune, Agra uni.! Ddhi 
Divisions. He advised the Zonal Liaison Officers to personally look infO 
IJ1~,-A: ~rjcvancc:s and initiate immediate remedial action. 

The Mc~ting caine to all end at 4.30 P.M. 

,'j 



ANNEXURE IV 

LIFE INSO'RANCE CORPORATION OF INDIA 
CENTRAL OFFICE 

Ref. : Personnel'A 
~Cjr. No. : ZDj630~ASP:86 

TO ALL ZONAL AND DIVISIONAL OFFICES 

. 
"Yogakshem3 ., 

Jeevau Bima Marg, 
Bombay-40n021. 

December 3, 1986. 

R, : Orol t'I"it!t'ncl' tt'nd~rtA on 24th and 25th NOl"emhrr, 1986 bv 
Ihi! I)Dicial .• of 'the Ministry o~ Finane:!', tivvt"';lmem' oj I"d;~ 
and of LI{: of India bt1or~ lhe Parliaml!.nfllry C{'mmiufe. 1m 
Ihe welfort' (If SCISl' in LIC of Inaiel. 

By way of implementation of the 'assurances given to the Parliamentary 
Committee referred to above, the following instructions arc being issu~d 
to "e strictly complied with by all concerned Offices. 

(I) Interviews for SC!ST candidates, both in the in:ltter of recruit-· 
mcnt as well liS promotion must be held on separate days (and 
not sittiags) i.e. on days other than those during which general 
candidates are interviewed for rccruitmenfpr01l1otion. . 
.' . 

(2) Copies of advertisements in relipcc~ of rccruitnlcllt to various 
posts should also be sent to the local MPs'MLAs fur their 
iafonnalion. 

(3) Our recruiting Offices should undertake all lInaly~i" of Ih~ 

reasons for the rejection of SCjST candiJates pinpointing the 
deftciencies noted in them and keep thz sponsoring employ-
ment exchanges apprised in this rCg'..Ird, so as to cnahl\: them 
to. sponsor the right type of c:tndicbtes fOT ,'acanc,,:s 10 be 
filled in later. 

(4) Henceforth, all our'recruiting Ol'lices should ~cnd klll'I'S of 
intcrvicw!appointment for all posts by' reri~tef(~cl pO'".t in :111 

, candidates iacluding SC!ST candidalc~;. 

(5) A meeting of Liaison Olliccrs appointed for the \'.'..:If"re of 
SCiST would henceforth be held once in It quarter to review 
the progress made in the implcment.i.I.tion uf til.;- dirc(;ti\'t'~i 
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instructions issued in the matter of recruitmelltjpromotion of 
SCiST candidatesjcmployecs and also in respect of redressal 
of grievances of SCIST employees!Associations in aU mutten 
connected with SqST employecs in ourinstitutiCll1. 

All our Offices are hereby instructed to implement the above instruc-
tions strictly without any deviation whatsoever. 

Sdi-
P. Executive IliTccloT (1';. 



ANNEXURE Y 

No. 11(24)186-ln5. V. 
Government of India 

MINISTRY OF. FINANCE 
(Department of Economic Affain) 

Insurance Division 
Nirvachan Sadan, Ashok Roud~ 
New Delhi, the lst July, 1987 

CIRCULAR 

StllJject Rt.~ervations for mul employment of SCslSTs-Evidence 
belore the Parliamenttl1'y Committee on the Welfare of 
SCsISTs. . 

During the course of oral evidence by the Finance Secretary before 
the Parliamentary Committee on the welfare of SCslSTs regarding the re-
servations for and employment of SCslSTs in tbe LIC on November 24th 
and 25th, 1986, tbe Committee bad noted that the appointing authorities 
of the LlC did not irrdicate the precise reason for. the rejc'ction of SC!ST 
candidates to the Employment Exchanges, which would facilitate tbe 
latter in sponsoring in future the right type of candidates belonging to 
thcse communities. The Finance Secretary had assured the Committee 
during his evidence that the Ministry of Finance would ISsue instructions 
to all the public· sector undertakings under its control that whenever the 
appointing authorities reject the SCIST candidates they should convey 
reasons for rejection of these candidates so that the latter could sponsor 
the right type of SqST candidates. 

2. In their 21st Report presented to the Pariiament(8th Lok Slibha) 
on 20th April, 1987, the Committee have recommended that as promised 
by the Finance Secretary during the evidence, the Minbtry of Finance 
should issue instructions immediately to all the public sector undertakings 
under its control and furnish a copy thereof to the Committe.:. As desired 
by the Committee, the Chairmen of all the public sector lIndcrtakiDp 
under the control of your Department may please be requested to ("now 
the assurance given by the Finance Secretary as indicated in para 1 above. 

87 1110 Lss-4 

(N. R. RANGANATHAN) 
Atidl. Secretory to the Go"ern'r;t'nl (If India 
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1. Secretary. Deptt. of Expenditure. Ministry of Finance. 
2. Secretary, Deptt. of Revenue, Ministry of Finance. 
3. Secretary. Deptt. of Bankiog, Ministry of Finance. 

Copy also to Joint Secretary (Administration), Deptt. of Economic 
Affairs, with 'the request that he may issue suitable instructions to all the 
organisations under the control of this Department. 

(N. R. RANGANATHAN) 
Add'. SecrelilTy to the Government 01 1M. 



ANNEXURE VI 
LIFE INSURANCE CORPORATION OF INDIA 

CENTRAL OFFICE 

Ref. : PenonnellA 
CU. No. : ZDI60SIASPI86 

"YogakShema" 
lccvan Bima Marg. 

Bombay-400021. 
Febnuuy 20, 1986 . 

. TO ALL ZONAL AND DMSIONAL MANAGBRS : 

Re : Inclusion 01 SCIST OlJicer on the SelecJlon PromotIOn Com­
mittee In the Corportllion. 

. , 
In our earlier Circular No. ZDIS66IASPI84. dated '17-2-1984 on the 

above subject we have advised all our ZoOal and Divisional Offices that 
wherever the. SCIST Candidates are required to be intcrv!ew for the 
purpose of recruitmentlpromotion, the RecruitinglPromoting Office shall 
ensure that where a sUitable SCIST Officer with requisite rank and seniority 
is available helshe shall be nominated as an tItltUtioMl member to tbe 
PromotionlSelection Committee of tile Division for interviewing the SCI 
ST Candidates. It has also bcenstated in the aforesaid circular mat in 
case the services of a suitable SCIST Officer with requisite ranle and 
seniority is not available in a Division that Division.should make lelerence 
to the concerned Zonal Office sufficiently in advance to enable them to 
requisition the services of the SCIST Officer from other Divisional Offices 
of the Corporation where available. Subsequently vide our Circular No. 
ZDIS7SIASPI84 dated May 22, 1984, we have advised. our Offices that in 
case SCIST Officer from our institution is Dot available in spite of the 
efforts made by a Zonal Office, they may advise the concerned Divisional 
Office to utilise a SCIST Officer of the equivalent rank only from pny of 
the Offices of the (i) State Bank of India, (ti) Nation~ised Bank; (iii) Statel 
CentraJGovemment; (iv) Other Public Sector Undertakings. Vide . our 
Circular No. ZDI5811ASPI84 dated 26-12-1984, we have further issued 
instructions that in the matter of nominating SCIST Officers of the other 
Institutions referred to above, also OD our InterviewlPromotlon Committee, 
this should be resorted to only after referring the matter to the Offices iu 
which they are employed and obtaining their advices in thb regard. 

45 
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We have ~xamincd the entire ilSuo of including SCIST Ofticcr OD 
the SeIectionlPromotion Committee in the Corporation in the light of die 
reprcaentatiOllllreqocsts ~ived in this regard. 1be . fbUc>wing arc the 
fresh iDstructiODS issued in this reprd in partial modification of our 
earlier instructions on the same subject : 

(i) When a suitable SCIST Officer of the requisite rank and calibre 
available in the headquarters of the Office where the Com-
mittee is to be formed, that Officer should be nominated as a 
ful-fledged member of the regular three-member Interview 
Committee which will interview general as well as SCIST 

. Candidates; 

Cd) It is only when (i) is not possible recourse is to be taken to 
inducting a SCIST Officer of a lower rank from within the 
Corporation or a SCIST Officer of the requisite rank from 
outside institutions, mentioned earlier,· to 'be as!lOciated as a 
fourth (additional) member to interview only sqsr candi-
dates. 

Sdl-
P. Executivt" Director (P) 

., 



ANNEXURE VII 

MOST IMMEDIATE 
F. No. 11(1S)186--INS. V. . 

Government of India 
MINISTRY OF FINANCB 

(Department of Economic Affairs) 
Insurance Division 

, . 
New DeUrl the 27tb May, 1986 

OFFICE MEMORANDUM 
SUBJECT : Inclusion 01 SCIST membe" in DPCISelection Board -

Issue of guitleline~. 

It has been brought to the notice of the Commissioner for SCs &. STs 
~at the Government instructions regarding association of an Officer be-
longing to SCslSTs on Selection, BoardslDPCs of insurance companies are 
Dot being followed in letter and spirit. Instances have come to the notice 
of the Government, where the Insurance companies had not a.o;sociatCd 
members belonging to SCIST communities with their promotionlselection 
committees or if associat~d, were utilized only to interview SCIST candi-
dates. ' 

2. According to the "Brochure on Reservation for Scheduled Castes 
and Scheduled Tribes" brought out by Bureau of Public Enterprises, 
Departmental Promotion Committees, Selection Boards or recruiting 
authorities, are generally constituted with the departmental officers of 
appropriate status and background, keeping in view the nature, of the 
post(s) for which recruitmentlpromotion is to be made. The Public Enter-
prises should- include invariably SCIST officer while constituting Depart-
mental Promotion Committees, Selection Boards, etc., for the fecruitment 
promotion to postslservices Under them. 

3. In this connection, attention is also drawn to a recent Supreme 
Court Judgement dated 3pth April, 1985 (copy enclosed for ready 
reference) wherein the C«*1 observed and directed thatSC!ST members 
associated with the Selec&n BoardslDPCs shall continue to, '.crve on those 
BoardslCommittees etc. for the purpose of interviewing all candidates or 
in other words till tho last candidate is interviewed by tho Boardl 
Committee. 
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4. The Judgement of the Supreme COurt referred to abOve has bcco 
coasidercd by the Government and it bas bcco. decided that a Member 
beloagiDg to SCIST commUDity shall invariably be included in the Selec-
don CommitteeslDcpartmcntal Promotion Committees constituted by tho 
UCiGIC and aU its subsidiary companies. The SCIST m~bcr nominated 
en the DPCsISc1ection Boards shall participate in the proceedings of the 
DPCISelcctioo Board till the completion of the interview of all the c:andi-
dates. He shall attend the meeting of the DPCISelection Board even if 
no SCIST candidate is to be interviewed • 

. S. uqolc and its subsidiary companies are requested to ensure that 
aU Government instructi~DS relating to the reservation policy for SCsi 
STs are implemented in letter and spiriL Action taken in this regard may 
please be intimated to the undersigned. . 

Receipt of this O. M. may please be acknowledged. 

Sell-
(S. ·K. Das) 

Deputy Secretary to the GOYeI'IlIDOnt of India. 



ANNEXURE VIII 

LIFB INSURANCE CORPORATION OF INDIA 
CENTRAL OFFIes 

Dept : PersonnellA 
Cit. No. : ZDI647IASPI87 

to ALL ZONAL &: DMSIONAL MANAGERS : 

"Yogakshema" 
Jeevan Bima Marg, 

Bombay-4000tl. 
22nd June, 1987. 

Re : A.ction toke.'• on the recommendlztions contained in the 
Twenty.Firsl Report Of the Committee on the Wellore of 
Scheduled Casles tmd !k/l,eduled Tribes (8th Lok Sobha) on 
the Ministry 01 Finance (Deptt. of EConomic A.ffairs-ln.,ur­
QI1ce Dii'isian)-Reservatlons for ~ employment 01 SCII 
ST, . 

. Arising . out of the oral evidence tendered before the Parliamentary 
Committee on the Welfare of SCslSTs by the Finance Secretary and 1he 
Chairman of the Life Insurance Corporation of India, the 21st Report 
of the Committee on the Welfare of Scheduled Caste.ll and Scheduled 
Tribes (8th LokSabha) has been compiled and sent to the Life Insurance 
Corporation for taking action on the recommendations contained therein. 
Certain assurances were also made to the Parliamentary Committee in 

. the matter of implementation of the reservation policy for SCs!STs and to 
fu1fU these assurances and recommendations made by the Parliamentary 
Committee, all the Offices of the Corporatio~ are instructcQ as follows :-

(i) With a view to give wide publicity of recruitment vacancies 
reserved fpr SCs and STs, our Recruiting Officc& should also 
send copies of Advertisements to Members of th~ Parlia-
mentary Committee on the Welfare of SCslSTs besides the 
local SCIST MPs., MLAs., All India Radio, Doordarsban as 
advised vide our Circular Ref. No. 370SlASPI86 dated 
10-9-86. 

(ll) Training Courses must be arranged at Zonal Offices for the 
Officers and Staff who are responsible for the upkeep and 
maintenance of rosters in the ZonlllDivisional OfflCCs. Annual 
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conferences of Senior Officers responsible for mairitaining . the 
rosters should be held at the Zonal OfIiceswherein procedure 
may be discussed and any difficulties ·expcrienced in the inter-
pretation 'of the instructions may be clarified for guidance of 
the participants. 'The Zonal Liaison Offtcers are instructed to 
arrange such training courses. Quarterly meetings" of" the 
Liaison Officers· for SCslSTs will be held at Central Office. 

(ill) Vide our Circular dated 10th September, 1986, we had 
advised all our BranchlDivisionallZ9nal om, .. es to. maintain 
separate Grievance Register for recordiRg the complaints I 
grievanceslrepresentations received from the SCIST employees 
Or office bearers of the SCIST Association. It is hereby ins-
tructed that all the Offices are required to submit a quarterly 
report regarding the grievances I complaints received from the 
SCIST employeeslOffice bearers to the Divisional Managers 
in-charge of the Controlling Divisions and" the Divi~iupal 
Managers in-charge,· in turn: should examine 'he same in 
addition to grievances register at Divisional· Office . and take 
remedial aCtion wherever necessary. Thereafter, the consoli-
dated report for Branch and Divil. Office should be sent 'to 
Zonal ManagerlZonal Liaison Officer for his necessary action. 

(iv) Vide our Circular Re~. No. ZDI6051ASPl86 dated 20-2~86, 
we had instructed all our offices to include SCjST Oflicer on 
Interview Committees constituted both for recruitments, and 
promotions. We. hereby again emphasise that one Ofticer 
belonging to· SCIST must always be included in all recruit-
mentlpromotion Committees even when no SqST can.didate 
is to be interviewed i.e. SCiST Officer '1hould invariably be 

. included in every Interview Committee constituted "for re-
cruitmentlpromotion to posts to which reservations apply. 

Kindly acknowledge receipt. 

Sdl-
·CHIEF (PERSONNEL) 



ANNEXURE VllleA. 

I,..IFE 'INSURANCE CORPORATION OF INOlA 
CENTRAL OFFICE 

Ref : Peraonnc1IA 
Circular No. ZDI6491ASPI87 

TO ALL ZONAL & DIVISIONAL MANAGERS : 

MYogaIc:shcma" 
Jeevan B.ima Mars. 

Bom~ay-400021. 
July \6. J987. 

Re : Action taken on the recommerulations con$!itrtted in rhe Twenty. 
Fi"" Reports of life Committ.ee on ,he Wel/a,.e of Scheduled 
Castes and Scheduled Tribes (8th Lok Sablra) un the Minimy 
Of Finance (Dept. of Er;pnomic Affairs Imurance Divi:rion)­
Re.f~rvation for and employment 01 ~CsISTs. 

Attention is invited to our earlier Circular No~ ZD16471ASP!87 dated 
22nd June, 1987, on the above subject. In addition to the instructions con-
tained therein, all offiCes of the Corporation are required to strictly adhere 
to the following instructions :-

(1) At present, a separate roster is being maintained for appointments 
made on temporary basis for 45 days and above. However, it has been 
pointed out that some of our Offices are not strictly following these ins-
tructions. It is, thcrcfore, once again emphasised that a separate roster 
must be maintained for purely temporary appointments of 45 days 'Jr more 
but which have no chance whatever of becoming permanent or continuing 
iadefinitely. 

(2) It has been brought to our notice that some of our Office~ are not 
entering the appointments of dependants of deceased employees on com-
passionate grounds in the rosters. All the Offices are hereby instructed to 
strictly ensure that all appointments on compassionate grounds are entered 
in the roster. Clarifications regarding adjustment of reserved points in 
the roster filled by general candidates on compassionate grounds are avail-
able on page 73 of the "Brochure on Reservation for Scheduled Cas~ and 
Scheduled Tribes in Services-Sixth Edition" published by the Ministry 
of Home AiIairs, New Delhi. 

51. 



52 

(3)" We had advised the appointinglpromoting authorities for DiviaioDall 
Zonal Offices to inspect the rosters as at 31st March every year and 
submit their Reports in the prescribed proforma to the Central Office, vide 
our Circular No. ZDI400IASPI76 dated 6-2-1976. However, jn view of the 
recommendations made by the· Parliamentary Committee on the Welfare 
·of SCsISTs, Zonal liaison Officers appointed for SCsISTs are also hereby 
ins~ to inspect the rosters maintained at the various Offices jn the 
area under their jurisdiction and to submit a Report in the prescribed 
proforma to Central Office every year immediately after close of the finan-
cial year. After inspection, the Uaison Officers must sign the rosters and 
get the cliscrepancies rectified. Entries in the rosters must also be signed 
by the Uaison Officers for SCIST. 

Kindly acknowledge ~ipt of this Circular. 

Scil-
Secretary (P) 



ANNEXURE IX 

LIFE INSURANCE CORPORATION OF INDIA 
CENTRAL OFFICE 

Ref : PersonnellA 
Cir. No. : 370SjASP186. 

TO. ALL OFFICES OF THE CORPORATION : 

"YogaksbemaW 

Jeevan Bima Marg. 
BoDibay-400021. 

10th September, 86. 

Re : iaservCltidn for Sch«lukd Caste,lScheduled Tribe, In tM ser-
vices ot the Corporation-Polnt, ariling out of the. dlscuuions 
with the Stud)' Group 11 of the Parliamentary Commit~ with 
the Chairman and other Ofjicns of the UC on 28th lune, 
1986, 61 Bombay. 

Study Group n of· the Parliamentary Committee on the welfare of. 
Scheduled CasteslScheduled Tribes held discUssions with the Chairman and 
. other officers· of the Corporation at Bombay on 28-6-86. Duriug the dis-
cussions, the Study Group raised certain queries in respect of provisions 
regarding reservationslconcessionslrelaxations to SCIST candidates in the 
service of the Corporation. The points raised in the discussions were 
examined and it has been decided to issue the following instructions : 

(i) ,A separate Grievance Register (as per enclosed profonna) 
mu.~t be maintained by every BranchlDivisional!Zonal Office 
to keep a record of the cOmplaintslgrievances representations 
received from the SCIST employees I office bearers of SCIST 
Association. This register should also be maintaiaed by the 

, SCIST Cell of Central Office. 

(ii) Two separate Registers, must be maintained by the Oftice of 
every AppointinglPromoting Authority to keep a record of. 
dereservations of reserved vacancies effected in Recruitment 
and Promotions respectively in the various categories of posts 
during each financial year. These Registers must be examined 
at the end of every financial year by the AppointinglPromot-
inS Authori~. 
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(iii) A Register (as per enclosed proforma)' must be maintained to 
keep a record of the Recruitment round conducted exclusively 
for ~IST dtaring every recruitment year, for filling up the in-
filled reserved vacancies in various categories of posts .. 

(iv) InstrUctions have already been issued vide Central Office 
Circular dated 20th February 1986 regarding' inclusion of 
. SCIST Officer invariably in every Interview Committee. How-
ever, a clarification may be issu~ in this regard that if a 
SCIST Officer of the requisite rank is not available within tJae 
jurisdiction of a Zone, then a SCIST Officer of a lower'rank 
may be inducted into the Interview Committee as an addi-
tional (fourth) member to interview SCIST candid~tcs only. 
However, it may be emphasised that (a) before resorting to 
the induction of a ,SCIST Officer of a lower rank as an addi., 
tional member to interview SCIST candidates, and (b) before 
availing of the services of a SCIST Officer from outside the 
Corporation as an additional member to interview SCiST 
candidates, all, efforts must be made by the RecruitinglPro-
moting authority to induct a SCIST Officer of the requisite 
rank from within the Zone as a full-ftj,dged' niember of the 
Interview Committee. 

(v) As per earlier instructions during every recruitment exercise. 
the Appointing Authority must notify the reserved vacancies 
to the Local I Regional Employment Exchange. If sufficient 
number of SCslSTs candidates are not available, through the 
Employment Exchange to fill the vacancies reserved (or them 
the vacancies should be advertised by the Appointio.g Autho-
rities. Copies of the advertisement should be endorse:! to the 
Regional I Local Employment Exchange. It has now been 
decided, in· addition to the above. our Recruiting Offices should 
also endorse copies of the recruitment advertiselDent to the 
Director of Doordarshan and to the Authorities of All India 
Radio to give publicity to the recruitment of SqST candidates 
and to the All India and local SCIST &. NB L.I.C. Employees 
Welfare Association. ' 

Sdl-
P. Executive Director (P). 



ANNEXURE X 

LIFE INSURANCE CORPORATION OF INDL\ 
CENTRAL OFFICE 

Dept: PersonnellA 
Clr. No. 37091ASPI86 

TO ALL OFFICES OF THE CORPORATION 

··'.~1 .-, 
"Yogakshema" 

Jeevan Bima Marg, 
Bombay-400 021. 

Dt: 24th November, 86 

Re : l're-I1romotion Coaching Classes for ScllCd",led Castes and. 
Scheduled Tribes employees in the Corporation. 

Your attention is invited to our Circular Ref. PerIAIGI143(iii) dated 
28th August, 1979 on the subject matter of special coaching classes for 
SCIST employees in the Corporation to equip them with the necessary 
know-how of the various subjects to perform their duties effectively and 
also benefit them in the long run: As a further step for bettc~nt of these 
employees, it has now been decided to conduct pre-p~motion coaching 
classes for the eligible Scheduled Castel Scheduled Tribes employees of the 
LIC by ~very Divisional Office to improve their' promotional prospects and 
benefit them in the long run. 

The details of the Coaching Classes are as follows : 
.(1) Duration of the Course: The Course will not exceed 2 weeks. 
(2) Hours of Training : The classes will be held on all working 

days during office hours prior' to every Promotion Test. 
(3) Classes will be conducted at D. O. Headquarters, Examination) 

Test will be conducted at the end of Coaching Classes. 
(4) Syllabus : The same as prescribed' under the Promotion Rules 

from time to time. • 

As the Promotional Tests include a number of specialised fields, it is 
necessary that the Officel'li who are well conversant with the subjccts and 
who have the aptitude to impart training alone will have to be selected to 
conduct these classes. The Divisional Manager may decide the panel of 
tutors for this purpose. 

55 



56 

The 91aucs must be conducted for the eligible SCIST candjdatcs evCrl 
if their number is very small. The, eligible candidates will be treated on 
duty and paid TAIDA as per rules. Guest House accommodation, if 
available, may be provided and charges may be Ievi~ as per rules. 

All the Divisional Offices arc requested to proceed with the preparatory 
work such as constitution of panel of tutors and displayiog on the Notice 
Board of the proposal to conduct .classes etc. etc. 

The matter ,may be accorded top priority and developments in tbia 
regard may be communicated to us after every round of promotion in 
the· enclosed proforma. 

SCiI-
Executive Director (P) 
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ANNEXURE XI' 

A_pi, ./ iM Aetllm TtIk"" b.'I 1M O.WI""",II' /til 1M R/lCtJmm,IIdIIti.II' 
COII'alMd /11 '/Ie 7WtI,,..jir,, Re]'Drl of ,/I, Co""",,,,. 

(VIM Para 4 of tbe IntroductlolU PA8. 
I. Total Dumber of RocommeaciatiODS • 23 

D. Recommendations which ha~ been accepted by the Government 
(Vide RecoDUDDDdaUonl SI. NoS. 4 to 13. IS to 18.20. 22423) 
Number.' J7 
Percent .. e to the total 7J.91 

m. JtecommcDdations which the Committee do not desire to pursue In 
view of Govemment's replies(vfde Recommenllation at SI. No.2) . 

IV. 

V. 

Numbw . 1 
Percenta,e to the total 4.35 
Recommendations in feSDect of which reply of Government baa 

• Dot been accepted and which require reiteration (vide Recommcoda-
tions SI. Nos. 14 & 21). 
Number. 

. Percentare to the total 
2 
8.10 

Recommendations ih respect of which final replies or Government 
hive not boeD rec:eived (vide RccODllUCDdationsat 51. Nos. I, 3 419) . 
Number. 3 
Percent.,e to the total IJ. 04 
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